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LEGISLATIVE ASSEMBI.Y 
Thursday, 4th April, 1~4D. 

The Assembly met in the Assembly Ch$mber of the COu,Q.Cil. H9,use' 
at Eleven of the Clock, Mr. President (The Honoutabb Sir Abdul' 
Rahim) in the Chair. 

'M~MBER SWORN., 

Mr. Parakat Madhava Menon, M.L.A. (Government of India~ 
Nominated Official). 

ST ARRED QUFJSTIONS MiD AN&WERf;;. 
+622·-686·. 

AQTIO~ ON, 'PQ!; ()ppj:IO~S OF 'J:D P.qJI.T RAJ ColDU'l"l'tUs. 
636. ·1Ir. Umar AIy Shah: (a) Will theEduc~tion ,Secret~y please 

state if it is a fact that the Port Raj Committees had passed resolutions 
welcoming the entry of the Scind,ia Steam Navi~~aJA. QQmpuy,~:Ui~ed. 
into the pilgrim traffic? 

(b) Is it a fact that the Port Haj Committees, or their Chairlnen, had' 
expressed their opinion on various occasions that the rate war' was not in 
the interest of pilgrims and asked Government to t'ake steps to stop it? 

(c) If 80, which Port Haj Oommittees 'have e:x:pr~ss'ed these' opJ:nions. 
and when?' . , 

(d) What action have Government ta~en on these opinions? If they 
ha.e not taken any action as yet, why not, and do they propose to take, 
any action in ~utur~,? . ' 

The Honourable Sir Girja Shankar Bajpa.i: (a) Theat,tention Qf the 
Honourable Member is invited to the reply given by me to part (b) of Sir 
Abdul Ralim Ghuznavi's starred question No., 4~6:, OIl ,;h~. 18t9- March. 
1940. ' '. '. . 

.(b) Yes. 
(c) The Port Haj Committee, Bombay, on the 13th December, 1938, 

the Port Raj Committee, Calcutta, on the 23rd January, 1939, and the 
• Port Raj Committee, Karachi, on the 13t;h March, 1939. 

(d) The matter is under consideration. 
CONSTITUTION OF THE PORT RAJ COMMITTEES. 

I 

637. *)(z.'QDi&r .Aly Bhah: (a) Will the Education Secretary please 
state when the Port Raj Committees were constituted Rnd what were the· 
objects !or constituting them ? ' 

tFor these questions and answers, see pages 2134-2142. 
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(b) Have these Committees been making any suggestions for providing 
better comforts, etc., on the' ships and/or at the ports, or any other 
suggestions, in the interest of the pilgrims? 

(c) If tlO, are Government giving practical shape to their suggestions? 
(d) Why did Government not think it fit to consult them when they 

called conferences to discuss and decide the questions relating to rate war 
and allocations of the traffic? 

The Bonoarabl. Sir Glrja S~ Bajpai: (a) The Port Haj Committees 
of Caleutta, Bombay and Karachi were firsii constituted on the 4th January, 
1984, 13th February, 1934, and 28th May, 1934, respectively. They were 
constituted to r~nder assistance to Haj .pilgrims. 

(b) Yes. 
(c) Yes, as far as possible. 
(d) The views of the Port Haj Committees regarding the effects of a 

rate-war were already available to Government. Allocation of pilgrim 
traffic in the interests of securing economy in the employment of available 
shipping in war time was regarded as a technical matter for discussion by 
Government with the shipping companies concerned.; . 

Dr. Sir ZlaudcltD .Ahmad: With reference to part (b), may I know if the 
Port Haj Committee at Karachi complained of want of accommodation for 
these pilgrims at Karachi and suggested that better provision should be 
made for their accommodation at Karachi? ' 

The BOIlO1Il&b1e Sir Girja Sh&Dkar BaJpal: Sir, if my Honourable friend 
will be 80 good as to look at the statement that I had to make on that point 
on the Resolution which was moved by Nawab Siddique Ali Khan the other 
day, he will find the position fully set out. 

UN STARRED QUESTIONS 'AND ANSWERS. 

P A.T OJ' ACCOUNTANTS Ill' THE GovlIlBNJDIINT OJ' bDIA. PBBSSB8, CALOU'l."l'A. AND 
NBW DBLBI. , 

127. Baldar Sant SIDgh: (a) Will the Honourable Member for Labour 
be pleased to refer to the answer given by him to starred question 
No. 1046, dated the 14th September, 1938, regarding pay of accoUntants 
in the Government of India Presses, Calcutta and New Delhi, and state 
whether the question has been examined? 

(b) If the reply to part (a) be in the affirmative, will the Honourable 
Member, please place the result of such examination on the table of the 
House? 

'l'he BoDOUlabl, »iV/an Bahadur Sir A. Bamuwaml lludaJ1ar: (a) Yes. 
The question refer!ed to by the Honourable Member related to the posts of 
Accountant in the Forms Press, Calcutta, and the Government of India 
Press, New Delhi. 

(b) A statement is laid on the table. 
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Stolement. 

Previous Seale Reviled Scale 

Old rate RevIsed rate Revised rate 

:S-ame ofpoBt 
(appUcable to 
penouswho 
were In service 

for peI'8ODS 
who Joined 
service on or 

for JI8!'89DI 
who join 
service on or 

Old raW Rev1""d rate before the 16th after the 16th after the 10th 
July 1931) July 1931 and 

before the 10th 
January 1940. 

January 1940 

Rs. Rs. Re. Re. Rs. 

1. Accouatant, 1~1 I  UI&-16/2- 175-15/2-260 175-15/2-260 176-15/2-260 
Govemment of 220. 
IDdia PreM, 
New DeIhl. 

2. Accountant 260-10-350 225-15/2- 250-10-350 225-15/2-100 175-15/2-210 
Forms PreM, 300. 
Calcutta. 

GRADES OJ' ACCOUNTANTS IN THE. GoVERNMENT OJ' INDIA PRESSES. 

128. Sardar Sant SJDgh: (a) Will the Honourable Member for Labour 
be pleased to state the total strength of each of the Government of Indis 
Presses (including Forms Fresses). 

(b) Will the Honoursble Member be also plessed to stste the grade 
(old and revised, both) attached to the posts of sccountsnts in each of the 
Presses? 

(c) If the gradeR of the posts of accountsnts are not unifonn, will the 
Honourable Member please state the reasons why they are not so? 

ft. JIoDourabl. Diwan B&hadar Sir A. Bamaswaml KadaUar: (8) and 
(b). A stateJ?lent is laid on the table. 

(c) The scales have been fixed with regard to the duties and responsi-
bilities attached to each post and to local conditions. 

Statement. 

Seale or pay or the post of 
Total 

Accountant 
Name ofl'rMs Remarks &trenI!tb. 

(approximate) Old rate. Revilled rate. 

Rs. Re. 

Governuumt or India r~ 
CaIca$ta. 

B50 250-10-850 225-15/2-300 

Forms Press, Calcuita 90 250-10-350 225-16/2-300 
175-16/2-250 (a) For penon!! who joIn 

(a) service on or after the 
10th JlIIluary 1940. 

Go_t of 
Preaa, New DeIb1. 

India 810 175-15/2-260 176-15/2-250 

Ponna ~ AUgarh 520 100-5-140 100-6-125 Tbe Incumbent oCtbIa PGlt. 
Isnot~to e. . quaWled COOIIIItaIIt • 

~t of 
Preaa, 8Im1a. 

india 380 Tbere Is no post of Accountant. 
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WBIrrI'EN ANSWERS. 

PlcBsONNEL BRANCHES ON THE NORTH WESTERN RAILWAY. 

m .• JIr. B., M. AbdullalL: Will the "Honourable Member for Rail-
ways please state: 

(a) whether it is a fact that S. D. Cs. have to deal with personal, 
matters relating to staff employed in the sub-division; 

(b) whether it is a fact that the Superintendent who was deputed' 
on special duty by the Headquarters office in oonneetioB with· 
co-ordination of personnel branches of the North Western. 
Railway in 1937 and 1938, visited the offices of the S. D. Cs .. 
treating them as personnel branches; 

(c) whether it is a fact that the number of S. D. Cs. is not included' 
in the list of staff employed in personnel. branches submitted 
by the North Western E.ailway to the Railway Board; and 

,(d) if the reply to parts (a), '(b) and (c) a ~~ be ,m.. the affil'lAative,. 
will the Honourable Member please: state' why S. D. Cs. are 
omitted from the list referred to in part (c) above? 

The Bonouable Sir Andrew Clow: (a) Yes, in addition to dealing with 
correspondence and returns relating to the work of the Sub-Division. 

(b) Government have no information, but the personnel work in small 
office,S requires to be co-ordinated with the main Pertlonne,) Branches of the' 
Divisional Headquarters and at the Headquarters of the Administration, 

(c) I 'am>nGt·aware what list' the, Hohourahle Meinber refers'to;' 'The 
North Western Railway do not submit to the Railway Board. a list of staff' 
employed in Personnel B~'anches unless such information is specifically 
called for, but it would not, be in order to include ,;;tuff who are not 
wholly engaged on personnel in such a list if it t-xisted, 

(d) Does not arise, but I would refer the Honourable Member to the 
reply I have just given to part (c). 

ERECTION OF " CARRIER EQUIPMENT" AND INSTALL.-\TION WORK OF TELEPHONE' 

EXCHANGES. 

623. ·Sha,ikh R&fluddin Ahmad Siddiquee: (a) Will the Honourable 
Member for Communications be 'Fleased to state whether 'Carrier Equip-
ment~ is a purchasable commodity, and if so, why the Telegrapb 
Engineering Officers have not been required to undertake their erection so 
far? 

(b) Is it a fact that even sub-contracts for the  installation work of 
Telephone Exchanges are given to commercial firms? If so, why? 

, tT,he meeting of the Assembly that was to be held 011 the 31'd April, 1940, bavin)! 
been C6Ilcelled, the answers to starred questIOns f·n that day were, in pursuance of 
('onvention, laid on the table of the House toda~ . :. of D. 

( 2134 ) 
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'fte1loDo1ll'able Sir bdrew Clow: (a) Yes. In the case of carriere u~p

-:ment the installation is allied to the manufacturing process in so far as the 
technical design of the equipment has, in many cases, to be modified so as 
-to make t,he system suitable for the paFticular conditions under which it has 
to work. In order, therefore, to avoid complications with the supplying 
firms, t.hey are entrusted 'with the instullation of the equipment. 

(h) No, except in the case of the large automatic exchanges' when, in 
order to ensure that the equipment is entirel;\" suitable, a condit,ion is im-
posed on the supplying firm t.hat. full payment will not be made until the 
~ uipment bas worked satisfactorily for several months after its installa-
tion. The enforcement of this condition makes it neeessury that the instal-
lation should also be done ~ the supplying firm. 

bST OF GAZETl'ED OFFICERS OF THE POSTS AND TELEGRAPHS DEPARTMENT. 

624 .• Shaikh Bafluddin Ahmad Siddiquee: Will the Honourable the 
Communications :Member please state whether gazetted officers' of. ~he 
'Post Office and Telegraph Department are teste~ for ~he t:,eqUlsI.te 
capacity-technically and other ise ~ the PublIc Sernce Commls-
-4'iioners, and if not, wby not? 

The Honourable Sir Andrew Clow: In the case of direct recruitment to 
the gazetted posts of the Post Office und Telegraph Engineering Branches, 
tests are held by the :Federal Public Service Commission. The capacity to 
Class II services of officers appointed by promotion is sufficiently tested by 
·experience; promotion .to Class I posts, excluding certain tenure posts, is 
'made after consulting the Federal Public Service Commission. 

SPLITTING UP OF THE POSTS AND TELEGRAPHS DEPARTMENT. 

625. ·1Ir. Muhammad Azhar Ali: (a) Will the Honourable Member 
-for CommuDlcaticms be pleased to state whether Government have hitherto 
instituted investigation into the matter of l'esultant benefits accruing 
i)lroughtbe system 'of amalgamation of the Post Office and Telegraph 
Department ,in India and are they prepared to split up the branches? 

(b) Is it a fact that :post Office officials, Telegraph EngineeriIJg Officers 
.and civilians who enter the service rise t·o be o~tm sters General by 0. 
-system of inter-departmental rotation and if so, what is the basis of 
selection? 

(c) is it, fact that. until the 1~ost 1uster General grade is acquired. 
neither a Postal Official. nor a TelegrBtph Engineering officer, has anv 
.contact with, and, knowledge of, the other system? • 
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The Honourable Sir Andrew ~ o : (a) The reply to the first part is in 
the affirmative and to the second part in the negath-e_ 

(b) Oflicers of the Post Office or of the Telegraph Engineering Branch 
and Indian Civil Service Officers are appointed as Postmasters-General; the-
basis of selection is fitness for the post. 

(c) No. 

GRANT OF LEAVE TO THE EAST INDIAN RAILWAY EMPLOYE.S SERVING I~ THE: 

VOLUNTEER FORCES WREN REQUIRED TO JOIN THE ARMY. 

628. *Sardar Sut SiDgh: (a) Will the Honourable the Railway 
Member be pleased to state whether several East Indian Railway non-
gazetted Government servants are serving in the Volunteer Forces of the 
Indian Army? 

(b) If the reply to part (a) be in the afih'mative, will Government be-
pleased to state whether leave is granted to such vo unt~ers when the;, 
are required to join the Army? 

The Honourable Sir Andrew mow: I have called for information and will 
lay n reply on the table of the House in due course. 

CHANGE IN THE RULES REGARDING PRoMOTION OF CLERKS ON THE NORTBI 

WESTERN RAILWAY. 

627. *Mr. H ••• Abdullah: (a) Will the Honourable Member for Rail-
ways please state with regard to the clerical staff of the North Western 
Railway Headquarters, Divisional and Extra Divisional Offices, separately 
the date from which the rule regarding promotion of clerks grade I Wlm 
changed from the basis of sectional seniority to that of the entire office r 
(b) What necessitated the change of the rule and what results have-

been obtained under the new rule? 

(c) Was it left to the discretion of the Personnel Officer8 to give imme-
diate or retrospective effect to this rule? 

(d) If the reply to part (c) above be in the affirmative, will the Hon-
ourable Member please state the date from which such rules were given 
effect to in each office? 

(e) If the reply to part (c) above be in the negative, will he please-
state what stipulations in regard to giving immediate or retrospective-
effect to it in each office were laid down bv the General Manager at the· 
time of issue of that rule? If not, why not? 

(f) Is the Honourable Member aware of the fact that in certain offices, 
this rule was given retr08.pective effect, while in others immediate effect •. 
and there was no uniformity regarding the same rule? 

The Honourable Sir Andrew Clow: (a) (i). Dh-isional Offices 8th Juh-. 
1937. ., . 

(ii) Headquarters Office, 1st March. 1938. the orders beinu 'subsequentlv 
made effective from 8th July. 1937. "'. 
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(iii) Extra Divisiopal Offices, 24th February, 1938. 

(b) It was .desired to equalise the chances of promotion of grade i clerks 
to grade IT and this result is automatically achieved by the new rule. 

(c) No. '. 
(d) Does not arise. 

'.- ~ 

(e) The orders were to give immediate effect to the change. Retros-
p€ctive effect has only been given in the case of the Headquarters Office. 

(f) I would refer the Honourable Member to the replies I have just 
given to parts (a) and (e). 

CLERKS EMPLOYED IN CERTAIN SEO'l'IONS OF THE RAILWAY DIVISIONAL OFFICE, 
LAHORE. 

628 •• 111". E ••• Abdullah: (a) Will the Honourable Member for Rail-
ways please state with regard to the clerical staff employed in (i) Acme 
Sections and (ii) Establishment Sections of the Divisional Office, Lahore: 

(i) the number of clerks by grades and communities employed on 
31st March, 1936, 1937, 1938 and 1939, separately, with the 
relevant percentages; 

(ii) the number of vacancies by grades which occurred since 31st 
March, 1936; and 

(iii) the number of vac~ncies which occurred in the lowest grade and 
those in other than the lowest grade, stating whether they 
were filled by (1) promotion from amongst the branch or (2) 
transfer from other branches? 

(b) Is the Honourable Member aware that in the Acme Section in 
particular, and in the Establishment Section in general Muslim Com-
munity is very inadequately represented? 

" 

(c) Is it a fact that there has been no substantial increasa in the number 
of Muslim clerks in the Acme and Establishment Sections since the issue 
of the order from the Railway Board in this· respect, and, if 80, will he 
please state how he proposes to redress the long standing grievance of the 
Muslim community? 

(d) Is the Honourable Member prepared to consider the advisability 
of filling in all the lowest grade posts in Personnel Branch by importing 
suitable Muslim clerks from other branches to give effect to the. declared 
policy of Government and to reduce the preponderance of non-Muslims in 
the Personnel Branch and Acme Section of Lahore Divisioilal Office? If 
not, why not? 

The Honourable Sir Andrew mow: (a), (b) and (c). I have called for 
such information as is readily available and will lay a reply on the table of 
the House in due course. 

(d) No; because it would not be in accordance with Government's policy 
to exclude members of all communities but one from appointment to a 
particular grade. ' 
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RBOBUlTlIENT OF CLBB.xs IN TJIJIl ~BTB: Wl&8TDN RAn.WAY HEADQUARTEU 
OoICB. 

D. -Ill'. B ••• Abdullah: Will the Honourable Member for Railways 
please state with regard to the recruitment of the clerks grade I in the 
North Western Railway Headquarters Office: 

(a) the number of permanent vacancies of. clerks grade I which 
occurred during the.years 1987-1988 8IIld 1989.; 

(b) the number of vacancies filled by selection after advertisement; 

(c) the number of applications received on each occasion {l'om each 
community in response to the adv.ertisement; 

(<<) the number of applicants from each community who were 
graduates, undergraduates and matriculates, separately; 

(e) the number of candidates, viz., graduates, undergraduates Hnd 
matriculates, separately, who were calledfoi' from each com-
munity on each occasion to appear before the Selection Board; 

(f) what principle was adopted to select the applications of. the 
candidates who were called to a.ppear before the final Selec-
tion Boards; 

(g) the number of vaca.ncies reserved for :M:Ulilims and other minor-
ity communities on each occasion; and 

(h) tlie number of candidates from Muslims and other minority 
communities who were called tor the Selection Board against 
their reserved allotment and those against the unreserved 
allotment? 

'lbe BODOUIable8ir ADdNwOlow: (8) Information with regard to 1937 
-and 1988 is not readily a.vailable. Th~'  were nine permanent vaea-ncies 
in 1989. 

(b) 1987, Nil. 

1988, 41 temporary. 

1939, 79 temporary. 

(c), (d) and (e). I regret the informationia not r~adi y available. 

(f) The preliminary selection of applipants to be called t~ ap.pea.r before 
the final Selection Board is at the discretion of the members of the preli-
minary Selection Committee. 

(g) 1987, one for Muslims. 
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1938, twenty-six for Muslims, four for other minority communities. 

1989, forty-eight for Muslims, five for other minorit.y communities and 
two for Anglo-Indians. 

(h) Unreserved vacancies are open to all candidates oalled· befbtoe the 
·Selection Committee. The number of Muslims and other minority commun-
ities who were called to appear before the Selection Board was-

1938---130 Muslims, 20 other minority bommullities, 1 Anglo-Indian. 

1939-150 Muslims, 22 other minm-ity cOllllllunities, 3 Anglo-Indians. 

RIIlCBUITMENT OF CLERltS IN THE NO~TR WESTERN RAlLlfAY HEADQUARTEBS 
OFFICE. 

680. *1Ir. B ••• Abdullah: Will the Honourable Member for Railways 
-please state: 

.-

(a) whether it is a fact that while fixing the number of ~andidates 
of diflerent communities to be called for interview for selection 
of clerks, grade I, in the Headquarters Office, North Western 
Ra.ilway, during the last three years,- certain Hindu matri-
culates were given preference over Muslim graduates against 
the unreserved allotment; if so; why; 

(b) whether the Honourable Member is aware of thefee1ing that, if 
a sufficient number of Muslim graduates had been called up 
to appear before the Selection Board, they would have had a 
better chance of obtaining a better order of merit than the 
Hindu matriculates and thus had a chance of being selected 
against some of the unreserved vacancies; 

(0) whether the Honourable Member is also aware that in most 
cases all the unreserved vacancies are beiJ1g given to Hindu 
candidates and Muslim candidates are seldom allowed to 
compete for them; and 

(d) if the' replies to parts (a) and (b) above are in the affirmative, 
what steps he proposes to take to regularise matters? 

The Honourable Sir Andrew Clow: (a) Govel'l1ment have no information, 
'but I would refer the Honourable Member to my reply to part (f) of his 
:preceding question. 

(b) No. 

(c) )io. :Members of all communities ure permitted to compet~ for 
'l!Dresen·ed "8cancies. 

(d) Does not arise. 
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PRoCEDURE ADOPTED FOR PRoMOTION OF CLERKS IN THE NORTH WESTERN 

RAILWAY HEADQUARTi:BS O n E~ 

831. ~1Ir. H ••• Abdullah: Will the Honourable Member for Railways 
please state: 

(a) whether it is a fact that the clerical staff of the North Western 
Railway Headquarters Office have been split up into two 
classes, viz., the 'disp9sal' and 'routine' clerks and state the 
necessity for such a classification; 

(b) whether it is a fact that clerks, grade I, are promoted to grade-
n on the basis on their common seniority in the whole office 
and not on the basis of their sectional seniority as was pre-
viously done; if so, why; 

(c) whether the common seniority rule referred fu in part (d) above 
was promulgated as a result of grade I clerks having been 
classified as routine clerks; and 

(d) the normal period that should elapse before a grade I clerk can 
get promotion to grade II, quoting the number of the years 
-of service of such clerks as were promoted to grade II since 
1st March, 19381 

The Honourable Sir Andrew Olow: (a) Government have no information. 
but clerical duties normally fall under these two classes. 

(b) I would refer the Honourable Member to part (a) of his question 
No. 627 and my reply to part (b) of the same question. 

(c) No, but the fact that grade I clerks are normally employed on 
routine work facilitated the introduction of the rule. 

(d) No estimate has been made of the noml!>l period which should 
elapse before a grade I clerk may expect p,romo~ion. to grade II, but I ~m 
informed that the average number of years servICe ID grade I of the eXlst-
ing grade II clerks for the whole Railway is ten. A-;; regards the last part. 
I regret the information is not readily available. 

CLERKS BLOCKED ON MAXIMUM OF THEIB GRADES IN THE NORTH WESTEBK 

RAILWAY HEADQUARTERS OFFICE. 

832. *Kr. H ••. Abdullah: Will the Honourable Member for Rcilways 
please state the number of clerks, grade I. in the Headquarters Office, 
North Western Railway, who are  blocked on the maximum of. their grades 
for the last three, six, nine and ten years, separately? 
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The Honourable Sir Andre". Olow: I regret it is impracticable to supply 
all the infonnation asked for by the Honourable Member, but the number· 
of grade I clerks in the Headquarters Office who hav:e been blocked on 
th~ maximum of their grade for more than three years IS: 

More than 3 years but less than 6 years 

More than 6 years but 1_ than 9 years 

More than II. years but less than 10 years 

More than 10 years • 

83 

14 

1 

1 

REPORTS LODGED BY THE AsSISTANT STATION MAsTER, NANGLOI STATION,. 

NORTH WESTEBN RAILWAY. 

633. !l'lIaUIvi Syed Kurtaa Sahib Bahadur: (a) Will the Honourable 
the Railway Member please state whether Government are aware that the 
Assistant Station Master, Nangloi Station, North Western Railway, report-· 
ed about fifty cases of reselling of tickets and other malpractices practised 
on the Railway, but no action was taken? 

(b) Is it true that since 11th March, 1938, he repeatedly reported and 
personally explained to all officers concerned the tense situation, but no· 
actio:p. was taken? 

(c) Is it a fact that the said Assistant Station Master had to undergo 
many hardships, because of bliisti, scavenger and prOvisional pass being 
denied to him after his being phys~ca y attacked and strangled on 11th 
~Iarch, 1938, vide doctor's certificate No. 294, dated the 12th March, 1938,. 
sent to the Office? . 

(d) Is it a fact that the said Assistant Station Master reported antici-
pated danger to his life and public safety and train working and conse-
quently, took leave to go to his home at Ghaziabad? 

The Honourable Sir Andrew 01ow: (a) No. I understand that a former-
Assistant Station Master at Nangloi reported the non-accountal of a 
certain number of third clailS tickets but enquiry did not disclose any mis-· 
appropriation. 

(b) and (c): As this case is now nearly two years old, sOllie of the· 
recoI'<is are no longer available. The doctor's certificate indicates t;hat the 
• man was treated by the Sub-Assistant Surgeon, Delhi, for acute 
pharyngitis, but there is no indication on the certificate that this was a case· 
of assault. I understand that the Assistant Station Master in question 
went on five days' casual leave on the 1st May, 1938, and was granted an 
extension of leave up till 26th July, 1938, on account of his wife's illness. 
During this period of leave he made a number of allegations regarding 
alleged frauds and the refusal to grant him a provision .pass and the services 
of a bhishti as reaSons  for requesting a, transfer from Nangloi. As be-· 
refused to aUend office or resume dutv, no· action was taken on these alle-
gations. . 

(d) No. He was granted lea"eto attend the death ceremonies of his-
brother-in-law. 
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DELIV1mY OF MAILs FROX SOUTH INDIA. IN DELlI!. , 
1M. ~1Ir .... K. " .... : Will the Honourable the Communications 

3-Iember be pleased to state: 
(a) whether he is aware that although the Grand Trunk Express 

arrived in Delhi at 10-56 A.M. on the 20th of March, 1940, 
(i.e·., 2 hours and 56 minutes late), the· mails from South 
India were not delivered in New Delhi until after 5 P.M.; 

(b) whether he is aware that even when the Grand Trunk Express 
arrives in Delhi punctually, the South Indian mails are not 
delivered in New Delhi until nearly 2 P.M.; and 

(c) whether he proposes to Dlake the necessary enquiries and endea-
vour to ensure, through reasona.ble train connections and 
prompt delivery of the mails on arrival, that the mails from 
South India are delivered in Delhi at a reasona.ble hour, and. 
if possible, at the first morning delivery with the mails from 
other parts of India? 

fte Honourable Sir Andrew Claw: (a) and (h). Yes. 
(c) From 1st April. 1940, the Gra.nd Trunk Express is timed to 81'riYe 

·at Delhi main railway station at 8-'1.5 A.l\f. and 31Tlmgements· have been 
made to issue mails received up to 8-30 A. )1. by the 10 o'clock delivery. fron·, 

·the New Delhi Post Office. 

RECRt.:-lTMENT OF A SIKH TO THE 8t:PERlOR TELEGRAPH SERVICE. 

835. ·Sardar Sant Singh: Will the Honourable the Commlinications 
.Member please state: 

(a) from which year the recruitment to the Superior Telegraph Ser-
• vice through competitive examinations was started; 

(b) whether any appointments were reserved for minorities other 
than the Muslim community; if so, in which years and to 
which community su~h appointments were given; 

(c) whether he is aware that no Sikh haa so far been nominated to 
this service; and 

(d) the steps that he proposes to take to remove the grievances of 
the Sikh community for not taking any Sikh so far; if none, 
why not? 

·The Honourable Sir Andrew Olow: (a) From 1930. 
(b) Yes, in 1937. This went to an Indian Christian. 
(c) Yes. 
(d) The Sikh community shares with the ()ther minority communities 

-the 8 1/3 per cent. of reservation Ilnd no special reservlltion for Sikhs as 
·such is made un<hlr the Home DepRrtment. Resolution No. F.-14j17-B/33-
Establishments, dated the 4th July, 1934. It is for the Sikh candidates to 
secure posts by obtaining either the vacancies l'ef'erved for other minorities 
or any of the unreserved vRcancies by pasf'ing high enough in order of 
:merit. 



S'l'ATEMENT LAID ON THE TABU JI4$ 

STATEMENT LAID O!'{ THE TABLE. 

LOWEST TENDERS NOT ACCEPTED BY THE HIGH COMMISSIONER FOR INDIA IN 

PURCHASING STORES FOR THI-: GOVERXMEXT OF INDIA. 

TIle Bonoura~~ Diwan Bahaclur SirA. Ba.m.a ~ .,tWiN ,(Jilem,ber 
for Commerce, and Labour): Sir, I lay on the table a statement furnished 
by the High Commissioner for India, showing all cases in which the lowest 
tenders have not been accepted by him in purchasing stores for the Gov-
ernment of India, during the half year ended the 31st December, 1939 . 

• 
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HIGH CoMMISSION-

INDIA. SToRE 

-ABSTRACT OJr OASES in which tenders for stores demanded by the Central 
of the goods demanded, were accepted on the grounds of superior 

inspection, quicker 

HALF YEAR ENDING 

stores ordered. Contract number. Name of contractor. 
Amount 
of 

Contract. 

PART A.-()am i" which wIDer foreign teMer8, iracZulH"" Britiah te1Ukr/J for 
te,,-

Nil. 

£ II. d 
; 

JBottles. water, Y. 588715578/1.8.39. : EVeBOn Bros. (1928), 3,488 0 5 
enamelled. (8750). Ltd. (British). 

, 
I ! 

Vioea, leg 4,' (60), and ; Y. 6823/9432/17·10.39. i Isaa.o Nash .& Sons, 
Vioea, Bta.nding, 80 i : Ltd. 
I ~. (18). I 

:Subbles, spirit, glass, Y. 6788/9476/27.10·39. ! E. R. Watts & Sons, 
(1150). ~ Ltd. 

Y. 6787/9476/27.10.39. i F. W. Holmes 

188 13 0 
(British). 

78 2  6 
(750 bubbles) 
(British). 

36 13 4 
(400 bubbles). 
(British). 

PART C.-Oasu i" w1Mch the diBcrimi7Ultion ia 

Nil. 

PART D.-OaBu i" which lower Britiah ten8er8 htwe . . 
Nil. 
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EB FOB I:NDU. 

Government, other ~an the lowest complying i~ the technical .~eacriptio  
quality, superior trustworthiness of the firm tendenng, greater facility of 
delivery, etc. 

31ST DECEMBER, 1939. 

~. nottendsr-d. I """'1'''''' . Beaeon for acceptano? 

I 
foreigrr. made goods, be been Bet aBide tJiko1J,y or ptJI'titJUy in favour of BritiBh _B. 

Nil. 

£ •. d. 

3,299 9  7 The _ter bottles were urgently required. The lowest teDderer could 
(British). not ofl'er to oommence delivery in Ie. than five months. The order 

was placed with the next lowest tenderer who offered delivery 
beginning in six weeks. 

180 11 , The vices were very urgently required. The lowest teDderer reqWred 
(British). 20/22 weeks for delivery. As this was far too Iong the order was 

plaoed with the next lowest tenderer who gaara.nteed to oomplete 
delivery within 10 weeks. 

82 ,  2 
~Britiah). 

The bubbles were very urgently required. The lowest tenderer reo 
quired 10 months to commence and 15 months to oomplete delivery. 
The order was therefore divided between the two next lowest ten. 
darers for delivery to commence in 2(3 weeks and to be oomnleted 
. in 16 _ks. • 

6etween foreign jif"'m8 only. 

Nil. 

Nil. 



MESSAGE FROM THE COUNCIL 01" STATE. 

Secretary of t.he Aalembly: Sir, the following Message has been rece~vec  

from the Council of State: 
"Sir, I am directed to inform you that the Council of State at its meeting held 

011 the 3rd .A,pril, 1940, agreed wij;hQut any amendmeqt. tQ th. Bill tQ .~ .. ~I I  duty 
011 salt lrIanulac'tured in .. orbtlported by land into, certainpar~B.o  "British I~.u,.. 
to vary tile rate of ·eXCIB8 duty on sugar othe,r than Khandsan or·· palmyra Inga,t" 
leviable under the Sugar (Excise Duty) Act, 1934, to vary the rate of the excise alld 
customs duty on motor spirit leviable uuder the Motor Spirit (Duties) Act, 1917. 
and the Indian Tariff Act. 1934, to fix maximum rates ~ pqstaae, ~ the Indian 
Post Office Act, 1898, and to fix rates of income-tax ana saper-tax,· which wa. 
passed by the Legislative Assembly at its meeting held on the 29th March, 1940." 

THE FACTORIES (AMENDMENT) BILL. 

The Honourable Diw8D Bahadur Sir A. Ramaswami Jludaliu (l\fem ber 
for Commerce and Labour): Sir. I beg to Dlove: . . 

"That the amendments made by t}le Council of State in the Bill flp'the" .to 
ali\end the Factories Act, 1934, for a· eert.ain"purPoae be· ta'ken intO cOnsideration." 

The House may remember that at the time when the amending Bill was 
before the House, I accepted certain amendments moved by· my Honour-
able friend, Mr. Joshi. One of the amendments was that sub-section (1) 
of section 9 should be included among the provisions made applicable to 
small factories. wherein any non-adult worker is employed. Another 
amendment accepted was that the words "at any ti.meaft611,.the, eKpiryof 
thirty days from the receipt, of a notice under section 59-B, in respect 
thereof" which originally occurred in the proposed section 59-D should 
be omitted. These two amendments involve consequential amendments (If 
a purely formal nature, which were made in the other House. I move that 
these ·amenWneuts. he accepted. 

Mr. President ('1'he Honourable Sir AbdUl' Rahim)' The question is: 

"That the amendments made by the, Council Df State. in the Bill further to 
amend tll.e Factories Act, 1934, for a certain purpose ·be taken into consideration." 

The motion was adopted. 

Kr. PreaideDt (,rhe Honourable Sir A~dur Rahim): The-question i1!: , 

"That the ameIldmenb made by the Conileil' of State by which in clause 2: 

(a) proposed sections 59B and 59C were omitted; 

(h) in proposed section 59E, the words and figure 'of section 9 and' were 
omitted; 

(c) pl'oposed sections 59D and 59E were renumbe\'ed as 59B and 59C respectively; 

be agreed to." 

The motion was adopted. 

Kr. President (The Honourable Sir Abdur Rahim): The queEltion is: 

"That the amendment made by the Council of 8"te by which clause 3 11'88 
omit.ted be agreed to." • 

The motion was adopted. 

( 2146 ) 



THE INDIAN TARIFF (AMENDMENT) BILL. 

~e JIoDourable DJWID Bahadur S1r A. Bamaawami .uclaUar (Mem-
ber for Commerce and Labour): Sir, II move: 

"That the Bill further to amend the Indian Tariff Act, 1934, be taken into 
-*ideration. ,. 

This is a. small measure suggesting the imposition of a three per cent. 
ad vaZO'T'em duty on wattle bark which is imported into this country. 
This is not reallv a revenue measure or a tariff measure. Its purpose is 
entirely di erent~ The tanning industry requires wattle bark very much. 
It is one of the essential thingB required for the tanning industry's pro-
gress in this country. At the present time when shipping facilities are 
so poor, and there' is a great deal of difficulty in getting regular shipments 
of this commoditv which has to reach us from South Africa, the industry 
is peculiarly handicapped. Many small concerns are engaged in tanning, 
and none of them can really build up a reserve for the purpose. The 
tanning industry is also essential for the war purposes of the Government 
itself, and, therefore, in consultation with the industry, we have decided 
that the Government should build up a reserve of 7,500 tons of wattle 
'bark throughout the period of the war, keeping that reserve constantly 
a.part from orders that are coming in from time to time and so secure 
totbe industry this essential commodity which if; necessary for the 
'Carrying out of that industry. But that involves a possible Joss at the 
lend of the war,  because, at that time, free supplies will be coming in 
and there must be a drop in the prices. Therefore. t,he question is who 
is to bear the possible losses on the liquidation of this reserve. We have 
thought that the most equitable thing is to levy this duty of three per cent. 
ad valorem on imports of barks for tanning and to build up a reserve of 
7,500 tons. The estimated rate of consumption is 80,000 tons a year,. 
and that would cover any loss that we may have to sustain at the end 
of the war if the prices fall for those rrattle barks. Sir, I move that the 
Bill be taken into consideration. 

Mr. Pre81dent (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend tho! Indian Tariff Act, 1934,.be taken into 

conlideration. " 

:Mr ••• ~. Dey. (Berar: . Non-Muhammadan): Sir, I JUBt wa:r:.t to 
have Bome info;rmatlon. It IS good that arrangements are being made 
to make up the los8 which a reserve like that may involve us in but, 
suppose no loss is ultimately entailed at all, will the Government' be in 
11. .pos~tion to say what th~y w?uld like to do ~th the money they 
raise m that case. I would Just like to have some hght thrown if a contin-
gency like this happen<;. 

Dr. Sir Ziaudcl1n .Ahmad (United Provinces Southern: Divisions: 
:\Iluhammadan Rural): Sir, I just want to know one or two points in con-
?ectio~ ~th this Bill. The : ir~t is that we have babool tree which grows 
In Ind18 In large numbers and IS used for tanning purposes. May I know 
what is the scientific report about its bark. Is babool tree not avail-
:able in sufficient quantity in this country as wattle bark is? Is wattle 

( 2147 ) B 
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[Dr. Sir Ziauddin Ahmad.]" 

bark found to be more effective' or llseful thanlJa600l tree? 'The bal1col 
barks have ee~ used for tanning purposes for such a long time. In this 
conriection I would like to know whether the process, ca.lled ehrome 
leather, has been given up? I would also like to know how the necessity 
has arisen for importing such ar ~ quantities from abroad when we have· 
got sufficient tanning material in this country. The other thing I would 
like to point out is that if we have got an import duty, supposing any 
private individual brings this wattle bark from South .!frica, he will' 
also have to pay the custom duty and the price of manufacture will, con-· 
sequently, rise in this way. It means, therefore, that in order to safe-
guard the possible losses which mayor may not occur after the war is 
over, the Government are imposing a dut,y on all the bona fide persons 
who are importing this particular bark from South Africa. I would like-
to have some kind of explanation on this point also, namely, why the· 
priva.te individuals should be burdened with this additional duty. The· 
next thing I want to ask is the same which my Honourable friend, Mr_ 
M. S. Aney, has suggested, that is, in case this duty is levied to safe-· 
guara against posE'ible losses, but supposing there are no losses, ilien in· 
that case how do the Government l)ropose to' dispose of the money' 
Probably the reply will be that it will he transferred to revenue account. 
I ,think thi.s is not the right way of earning money. If you really want 
the money for any purpose, then raise the ta.xation directly, and not in 
this indirect way. There is one other point which may be considered; the· 
object of the Government is not to lose money in this transaction, they 
will, therefore, naturally increase the sale price of this bark. If the-
Government are the sale sellers of this bark, they will be at liberty to. 
increase the price in a manner they like so that they may not lose, and' 
if the article is essential for trade purposes then, naturally, the manu-
facturers will purchase it, becauE'e there is no substitute for it except in 
the form of babool tree. Therefore, I should like to know why this 
indirect method was adopted by creating import duty in this particular" 
case when the ove~eni; could have easily raised the sale price in 
order to recover their expenditure and make a little profit. After all 
they are acting just like a tradesman, for they are purchasing it and 
selling it again to the consumer. If they are purchasing it like ordinary 
businessman and selling it to the consumer, why this additional -duty or 
three per cent . .should be imposed to safeguard against any losses which 
mayor may not be incurred. This is a wrong practice. They ought. 
to calculate like other businessmen and sell the material at a price at 
which they would not lose anything. 

But the way Government propose to levy a special duty in order to-
'3afeguard against possible IQsses in this commercial concern is not justi-
nable. Of course I welcome the Government entering into ft'eldand 
~avin  the interest of the industry but not in this. way. We have at 
present no report as to whether the import of this article from abroad. is 
necessary, but we know very well that there win be a great 10S8 to the· 
babool trees industry in this country because its bark ha~ been used in 
the past for tanDing purposes. Why is it being superseded by this bark 
from South Africa ? In short I want to know: firstly, why was this: 
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wattle baTJ!: necessary when we have tanning mate~a . available in this 
oountry; secondly, if it is esta i~hed th~t our .mate~a  IS not so .good &s 
the material i.mported from outsIde; thirdly, ill what way the IndUStry 
will suffer and why are you going to put a revenue duty. of three. per 
cent. on ordinary purchasers who would like to purchase thIS bark direct 
from South Africa and not through the Government. Fourthly, do the 
Government propose to establish monopoly on this material, that is to ~y 
do they want to be the sole sellers of this artic~e and no o~y else. < If t~ 
is the' case, then I am afraid the Government are. usurpmg the function 
of ordinary tradesmen. It is not really the functIOn of the SuppIX De-
partment to have control on a foreign artic ~ so that the consumers wO';lld 
only be able to purchase through them. FIfthly, the novel method whl'ch 
the Government propose to adopt to safeguaz:d against any losses, i.e., 
by special duty, I do not know by what name you call it-it is neither a 
revenue dutv, nor a cess, nor a tax for some temporary relief, but an 
entirely ne~' form of duty which has practically ne,:er existed in. Indian 
tariff before this,-a duty inteI!.ped to meet the {>Osslble losses whICh the 
Government may possibly incur in this particular transaction. I meall 
this is a kind of dutv which I have never heard of before. And you are 
now introducing a Rill lor the imposit~on of a duty without i~in  us 
an~ chance to discuss. All tbat we bave belore us is a small innocent 
Bill with a brief StateLlent of Objects and Reasons, creating a new form 
of duty which did not exist is this country before. 'But if duties of this 
nature are allowed then we do not know where we are. After some time 
Government may like to take up the purchase of another article and we 
may have another duty on that particular commodity in order to meet the 
possible losses in that transaction. ~ the Government wishes to eoter 
into any kind of business, then they must undertake like other ordinary 
businessmen, that is to say they should be, prepared to bear the chances 
of profit or loss, and they should raise the prices in a manner that there 
should 'be sufficient reserve fund in order to meet the possible losses, But 
t,he introduction of a new form of duty, in order to meet the losses whioh 
the Government may possibly incur in an entirely new method of business 
which tl;1ey are about to enter, is an, exceedingly novel form of taxation 
and we should not support it. I said,8ir, yesterday that we have now 
seen a new method of taxation. As I said before, Israel has seen the 
House and we. do not know what Will happen tomort.ow. It was cess dut~  

on one occasion and now we have got the duty to safeguard the interests 
of the Supply Department in entering tanning industry and tomorrow 
there may be anotlier kind of duty. Therefore. I do request the Honour-
able Members on Government Benches to fol:ow the practice of .ot.her 
countries and not to introduce this novel form of taxation which they ale 
proposing in this Bill. 

Kr. Husenbhai Abdullabhai Laljee (Bombay Central Division; 
Muhammadan Rural); Sir, I quite agree with all the remarks tha.t ha.ve 
fallen from the learned Doctor. I do not, know how the Government can 
justify the imposition of this additional taxa.tion. In fact, it only amounts 
to this that a certain article is required for war supplies and in order that 
there should be no loss to Government, they propose to levy a duty on 
that article which has been imported into India for several years. I say 
this as we have not been given the ngures of the total quantity of this 
wattle bark that is brought into India and whst the total revenue would 

.~ 
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come 00. All that we are told is this that 7,500 tons of t.his bark at the 
cost of ten lakhs of rupees is to be imported and on that a duty of three 
per cent. ad valorem is to be imposed. According to these figures, the 
duty would come to Rs. 30,000 only and I am sure that is not what is 
intended. The loss that is contemplated is far more because the value 
of the bark is ten lakhs and if the war comes to a sudden end, then 
ilie loss would be something like three or four lakhs of rupees and not 80 
'or 40 thousand rupees. Tbat shows that there is a large quantity of 
wat.tle bark that comes to t.his country and we have not been told what it 
is. Furthermore, as the learned Doctor pointed out, we have been 
getting along with this industry for several years and even at the pres~nt 
moment the industry is getting along all rigpt. We know that durIng 
the last. war, a large quantity of wattle bark was imported by the mer-
chants and they had to suffer some losses. At the same time now it is 
c ~ar that the Government are taking all these steps for protecting cer-
tain articles which they think may be necessary for the war without 
knowing the duration of the war. They are thus making the industry 
pay for an article required for war which they have been consuming for 
the last so many years and in this indirect way, they are putting a duty 
on it. Frankly speaking, Sir, the Government ought to tell us frankly 
that it is their intention that all the supplies that they would require for 
war purposes and that if any losses are going to be incurred, they will be 
met by an ad valorem, duty. If that was the principle adopted, then we 
'shall know true facts and probably there will not be 
much objection from some quarter,; to such Bills. That would clear 
the mind of the people, t.he position of the industry and also the position 
of the businessmen, oth~r ise this sort of taxation policy will not have 
the support of any independent persons much less from those who are 
interested in the subject. In fact, the whole objective of the Legislature 
has been that the Government should consult the public in these 
matters and should seek pUblic opinion. 

This Bill has come before us without any previous notice whatsoever. 
We have not consulted our constituency on this Bill at all. In fact, as 
I s8.id, a large quantity of wattle bark was imported in the last war, but 
at the present moment I am not in a position to say anything about it. 
Furthermore, we know very well' the condition of the tanning industry 
and also about the duties that were put on the export of hides and skins 
in the last war and how gradually they have been removed and how, 
when the war ended, the hides and skins merchants came into trouble. 
, In fact, the tanning mdustry in many of the provinces, such as the 
Bombay Presidency, has died down. It is now going to be survived 
because of the war exigencies. I do hope, hereafter, that this is not 
being done for the purposes of war only but that is being done 
because the Government want to keep it permanently alive. Once again 
I would like to remark that we do not know the, quantity of this bark 
that is being imporled and what is the amount the Government expeot 
out of this 11000 also the losses t.hat they expect out of this. All these 
figures can only be worked' out by finding out the prices prevaB.ing before 
t.he war and the prices that are prevailing now and what is the estimated 
price if the war eames,to an end tomorrow. We would also like to know 
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whether this bark is going to replace any Indian bark and the, price of 
the Indian bark as compared to this foreign bark. A.bove all I. would 
like to have the views of the industry and the, people mterested m tha.t 
industry. In all faimes!;:, the procedure which is now being followed must 
be' objected to by the representatives of the public and before we give 
ol1r assent to it., we m s~ eODsult the industry. 

The Honourable Diwan Bahadur Sir A. BamaBwami KudaUar: 
Mr. President, I am rather surprised at the last speech of my Honourable 
friend, :Mr. Husenbhai Laljee. This Bill has not been rushed through. 
It has been on the floor of this House for the last ten days, and if my 
Honourable friend is so vigilant and so solicitous about the industries con-
nected with it, he had ample time to find out what their opinion was. I 

Clan assureliim that 'I have found it out. I have in my possession tele-
grams from the tanning industry in Madras, which is mainly concerned. 
thanking the Government for building up this reserve. The difficulty is 
the difficulty of getting this wattle bark at this time. My Honourable 
friend, Dr, Sir Ziauddin Ahmad, spoke about the babul bark. The babuT 
bark is quite insufficient for purposes for which this l-ark is required. 1t 
hal! not been able to make up the deficiency. My Honourable friend 
asked, what quantities were being imported? Of COUl'se, we have got all 
those quantities and we have made a study of those quantities. 

Dr. Sir Ziauddin Ahmad: My point was whether the babul trees are 
not available or whether they are not good enough for the purpose? 

The Honourable Diwan Bahadur Sir A. :R.&maswami Kudaliar: 
There is. a complete shortage of the babul bark, and the fact that during 
the last few years this particular wattle bark has been imported in a cer-
tain quantity shows that it was making good the deficiency which had 
already existed owing to the shortage of tbe bab1l1 bark, a deficiency 
which has become more acute now because a larger quantitv of material 
is required for the very much larger orders that are now ~in  given to 
the tanning industry. Let me give the House the tctal quantity of tbis 
bark which haR been, imported during the last few years: 

1934-35 13,987 tons. 

1935-36 

1936-37 

1937-38 

1938-39 

13,146 .. 

21,580 

17,600 .. 

17,100 .. 

Now, we want 30,000 tons a year, t.hat is to say. on an average about 
13,000 tons more than the Jlormal imports apart from the fact" ths.t the 
babul bark that is available in this country is all being completely used. 
This measure is reany to help the tanning industry. If this wattle bark 
is not to be obtained or is not so to be obtained as to be at the disposal 
of the industries. then the industries will nOt be able to cope with the 
orders and the result will be that the orders which are being given by the 
Supply Department for the benefit of the Allies will also be ess.~ich 

means to say that we will be undergoing 10ss6s instead of making Bny 
profit. I may also say that to the extent that the tanning industry is 
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[,))i,wan Bahadur Sir A. Ramaswami Mudaliar.] 
going to be affected by these supply orders, the incidence of this three 
per cent. will realJy be passed on to the purchasers. There is no quee-
tion about that. -

--Now, Sir, let me take, again, the prices. At the present time, the 
price per ton of wattle bark is Rs. 132. The !\verage prices during the 
past. few years have been: 

-1137.38-· Rs. 120 per ton. 
1938-37 Re. 90 per ton. 
1935-38 Re. 101 per ton. 
1934·35 Re. 92 per ton. 

We expect that the moment the war is over, the price may go down 
to Rs. 100.' Therefore, it is natural that we should build up a raserve 
to cover that lOBS, because we are, building up t,his particular reserve for 
the benefit of a particular industry, and it is only fair to throw the burden 
on that industry. Let me examine whether that Lurden is so heavy 
that the industry cannot bear it. 

T have Rlready showed that the incidence of it will really be p~ssed OD 
to the purchasers ".-hich in this event happens to be very largely either 
His Majesty's Government or the Allied Governments. Now, Sir the 
impositiorl, of an ad val.orcm duty !it three per cent. on the basis of the 
current pricef'. T have already mentioned ann estimated at an importing 
quantity of 30 thousand tons per year, should bring us 1·2 lakhs. The 
cilert of this difference on tbe price of finished leather has been estimated 
as just over half a pie per pound valued at one rupee per pound. At that 
level of one rupee, the effect of this duty would be to add to it by half a 
pie. I do not want to say that several half pies adc;led, the effect of it 
will not be felt, but in relation to the value of the goods, if this thi~ 
is to be denied to the tanning industry, then their position ",ill be very 
precarious. 

Lastlv, there is no idea of the Government buying up all the wattie 
-bark. The industry will try to put these orders and qet its suvplies as 
usuel. In fact, in many of these cases. their commissions will be there, 
their orners will be there, but 'What the Government trv 'to do is to. get 
into negotiations with the South African Wattle Bark Shivpers' Associa-
tion and al'lsurt" that there is a constlmt sUllVly of at least 7.500 tong in 
the country to meet the demands of the tannin'! industrv if at anv tim~ 
they run out of stock of this essential rommoditv. T . trust that with 
thiR explnn!j.tion the House will see that thi!' 'Rill is RS innorent as i~ 
Rllpears. and t,hat T am more innocent of the detR,ilR of this than any 
Honourable Member, and that is the reason whv I commend this Rill for 
the pon;:ideration of this House. . 

:Hr. Pre8l.dent (The Honourable Sir Abdur Rahim): The question 1I~: 

"That the Rill further to amend the Indian Tariff Act, 1934. be tabu into 
consideration. II 

The motion was adopted. 

:Hr. President (The Honourable Sir Abdur Rahim): The qu.estion ill: 
"That dause 2 stands part of the Bill." 
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Dr. Sir Ziauddin Ahmad: Sir, I just want to take this opportunity d 
speaking to clause 2 and I wish to/reply to one or two points raised by 
the Honourable the Commerce Member. In the first place he said there 
was not sufficient quantity of babool barks available in this count.ry. I 
may just tell him that in the United Provinces there are a lot of wast.:! 
lands on which the babool tree alone can grow. If the Honourable 
Member gave me an order of babool barks in any quantity whatsoever, I 
can undertake to supply him his entire orders. Let him double or treble 
or even quadruple the quantity he wants for the Madras industry. I 
submit that the United Provinces alone will be able to supply all the 
necessary bo,bool barks. We have enonnous waste lands in which the 
babonl Of the l:ikkur tree can be grown. I suggest that the Agricultural 
Department should co-operate with us. I do not know what kind of 
work the Agricult.ufal Department is doing. They ought to have ku,own 
that thebabonl barks are required for tanning industry and they ought to 
have advised all the landlords and cultivators to grow babcoZ trees in their 
waste lands. I lUll sure they would have made a good deal of profit 
and the ooun\;l'Y would have been savejl the trouble of importing wattle 
bark from South Mrica and all the money would have remained in this 
C\ountry. The House is aware there are plenty of resources in this country. 
At least the United Prc,vince" eRn supply the deficiency of Madras. That 
is my first point. 

. ']'he .:econd IJuint is t,his. 'l'he Honourlible t,he Commerce Member 
did not reply to the point which r raised, and I hope he would reply Juter 
on. I submit that if you put this import duty on these barks, then those 
who purchase these barks direct are handicapped. They will also have to 
pay this import iuty. Now, the people who buy this bark dir~ct from 
South Africa will also be taxed on account of this method of taxation .. It 
is rather str!lnge that you tax the entire industry for hypothetical Joss of 
the Government ill. a bUl'liness adventure. Why not adopt a simpler 
method of meeting the loss? Why burden all the other importers who 
are ui:ling this bark? I hope the Honourable the Commerce Member will 
repl:\' to this point also. 

Jlaulana Zalar .Ali Dan (East Central Punjab: Muhammadan): 1 wish 
to say only  a few words to support my Honourable friend, Dr. Sir 
:Zio,uddin Ahmad. ~Iy Honourable friend said that the United Provinces 
;alone 00uJd supply all the required quantity of babool bark for the PGrpose 
of tanning. I hail from the Punjab and I can tell the Honourable ibe 
,Commerce Member that babool trees are grown in very large quantities 
in "the PunjHh and even if the United Provinces fail to supply, the Punjab 
• alone could supply babool barks in sufficient quantities to; tan all t,he 
lhides half the world over. Therefore, the proposition about wattle bark 
is ·absolutely out of question. If for no other reason, I should like to 
teach Scut,h Africa a lesson for the treatment that they are meting out to 
us. 1 Ahould like to bring home to them that we shall have no part or 
lot with them as long as they do not realise their duty towards us and 
until they show some respect to our feelings, we will not allow them t.o 
trade with us and he benefited by taat. 

Mi. ~ hat .A~u hai ~: Sir. I qu.jte agree with the Hon-
oOurable the Commerce Member that waJt1e barks are necessary f'lr 
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[Mr. Huseubhai Abdullabhai Laljee] • 
tanning purposes. During the last war, I happened to be connected with 
certain enquiries made and we did find that the wattle bark was ml,lch 
more useful than the babool bark. Of course at that time an attempi 
was being made to have wattle trees grown in India, but still no serious 
at~empt was made. I should only say this much that if as the Honour-
able the Commerce Member says that at the present moment for the sake 
of the industry, we should import wattle barks, we must do 80, but that 
should be until we are able to give babool barks or some oUler suitable 
substitute for wattle harks for the tanning industry. With these words, I 
support the motioll. 

111'. II. S. An.,.; Sir, it is a pity that we have to import the wattle' 
bark for the sake of the tanning industry now. It may be we may be 
able to grow babool trees in large numbers, if we take serious steps. But 
if it is a pressing necessity, then we must allow the duty to be impose~ 
and the necessar.'" quantity of wat.tle bark should be imported into the 
country now. By the wa;v I may make the suggestion that if at all this 
waWe bark is much better than the babaDl bark for the purpose of tanning. 
whv should not the Agricultural Department in all the provinces make an 
attempt to cultivate w&ttle trees? Has the Indian soil been tested and' 
found to be useless for the cultivation of the wattle trees. I am just 
told by the Honourable Member, Mr. Husenbhai Abdullabhai Laljee;. 
that during the last war also, they found the necessity to import the 
wattle barks in large quantities. Twenty·five years have elapsed since-
the last war. What did the Government of India do to develop the culti-
vation of the wattle trees in this country? The Agricultural Department 
and the research inutitutions have been in existence and why did the~' not 
do something to bring babool trees to the level of wattle trees for the pur-
pose of tanning. Of course these are matters which I am suggesting for 
the Government to take note of for future guidance, but in the meantime-
I realise the necessitv of the measure introduced bv the Honourable the-
Commerce Member .. I onlv wanted to know from ihe Honourable the 
Commerce Member that supposing there is no 10BB, is he going to ear-
mark a sum of mone~' if he gets in the form of duty for the purpose of 
utilising it to see that hereafter there is no deficiency of wattle barks in 
this countr:v and that we are not made to depend upon South Africa or-
any other foreign country for the sake· of this material in times of dim .. 
(lulty. With these words, I support the motion. 

]laulYi Muhammad .&bdul Ghani (Tirhut Division: Muhammadan): :r 
thi~ it proper for me to say a few words in 811ppOrt of the learned Doctor: 
He lDlpressed upon the House that the United Provinces can produc& 
~nou h babool tre~ for su~p yin  all the bark neceBBary for the tanning 
mdustlJ·· I also Wish to bnng to the notice of the House that in Behar 
also there are lots C'{ waste lands which are very fertile for the growth of 
bahool trees, an~ a.t pre e~t babool bark can be had in large quantities-. 
Although there IS the Agncultura.l Department in .every province I am 
sorry that they dO' not take an, steps in the direction of increasing the 
cultivation of babaol trees. And over and a Qv~ tha.t there is the,Imperial 
Council of Agricultural Research. What are these oodies doing? -If they. 
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are useful bodies they should have come forward withsuggeetions how 
these things can be grown in the provinces. Some provinces have just 
been named and tbf Commerce· Member should take steps to ask. 
the Agricultural Departments of. these provinces and also the Imperial 
Council of Agricultural Research to see if all these waste lands of India 
which are useful for the growth of babul trees could be utilised and the· 
babul barks available in Il'ldiacould also be utilised. 

fta Honourable Diwan Bahadar Sir A. Bamasw&ml Kudaliar: 
Sir. I do not think· the House will expect any long speech from mp..· 
Most of the arguments: advanced have been already answered. I am glad 
to know that there is infinite scope for the growth of the babu{ tree in. 
the United Provinces, but. my Honourable friend, Sir ia~ddin Ahmad, 
will realise that I cannot make the tree grow in the few months ahead of 
me when I want this bark. I will pass: on the suggestion to the Imperial" 
Council of Agricultural Research to see what can be done by way of 
propagating the plant and making it grow to provide against contingen.:lies 
of this ~nd. My friend; Mr. Husenbhai Laljee, was nearer the mark· 
when he said that the tanners themselves prefer in many instances the 
wattle bark to the babul ba.rk. There is that difficulty also. Initially, 
there i!; a shortage of babuT. bark. Had there been a. 'sufficient supply, we 
could turn to it at thi!! critical period. But, normally speaking, the· 
tanners feel that the skins give much better results when wattle bark is 
used than when bab1l1 bark is used. It is possible that scientific investiga-· 
tions regarding the babul bark and its adaptability to such use as the· 
tanners require ma.v give good results. I will also have that considered 
in oroer to see whether the babul bark can be suitably accommodated for' 
the use of the tanners. This is a short-range question and not a long-
range policy. Us immediate need is obvious, and, therefore, I have come 
forward with this BilL 

My. Honourable friend, the Leader of the Nationalist Party, bas again 
put me an embarrassing question which I frankly avoided answering on ... 
previOO& occasion., . What will happen if there is. no loss, and where will 
this revenue go? I cannoi. give .em answer to this question now as my 
Honourable friend can easily realise. But his suggpqtion th!lt it may he 
e.onsidered if no future losses arise without again imposing an additional" 
duty of three per cent. will certainly be bome in mind. 

Mr. President (The Honourable Sir Abdul' Ra.him): The questio'l is~: 

• "That clause 2 stands part of tho BilL" 

The rpotion was adopted. 

Clause 2 was added to the BilL 

Clause 1 was added to the BilL 

The Title and the·'Preamble were added to the Bill. 

The Hbnour&bla Dtwan .&hadar Sir A. aamaswamt .1Ida11at: 
S~  I move:· 

"That th.e :Billha paseed. 
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lit. Pr8lldeDt (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill be pasaed. 

Dr. Sir Ziau4diD Ahmad: Sir, my Honourable friend did not aneW6r 
'my second .point and that is why I stand tip now. Some one is ritin~ a 
book in whIch he is putting together all the anecdotes of the Assembly, 
and I will advise Dr. Banel-jea or some one p.lse to write a hook to give 
an ac~ouiJ.t of thenoHI theories of political economy, initiated and prac-
tiseil h, the Government cif India: and: I am certaintbat todav's debate will 
add on'e more chapter to this particular hook if it il'l ever co~piIed. They 
point to which I wanted n rep~y from him was that by putting this duty he 
"IS adding to the cost of the manufa.ettirers who order this material direct 
from South Africa. Why is he going to increase the burden upon thc,m. 
If it is intended only to meet possible losses to Government? My Hon-
·-ourable friend, I hope, will rellly to this question now. 

The Honourable »twan Bahadur 8ir A. lI.amaswami lIudatiar: 
1t is not intended that this duty will he a permanent duty at all. When 
we have huilt up the reserves necessary. I think, by executive action we 
""'Dlay say that this duty does not continue any further. It is not going -to 
be a permanent burden to the industry at all, and it is not meant to 
mise revenue for· that purpose. It is only against cutting the losses which 
"Government may suffer on account. of having purchased this~toc  of 
"Wattle hark that this duty is intended to be levied. 

1Ir. Pl'e8ident (The Honourable Sir Abdur Ra.hirr."t: The question is: 

• 'That the Bill be passed. 

The motion was adopted. 

THE I~DIA::  TARIFF (SECOND AMENPMENT) BILL. 

The Bonourable DiwanBahadur Sir A. :aamuwami 1I.daIiar: 
(Member for 'Commerce and Labour): Sir, I move: 

"Thul the Bill furthet· to amend the lndian Tariff Act, J9M (Se.contl Amell4mene), 
be take into consideration. '" 

Thi!; Bill "'eeks to continue the existing level 'If protective duties all 
three different commodities ,-wheat, broken rice and silk. Let me. take 
wheat first. ' 

The. House will remember that some time back a protective dut~, on 
wheat was levied ~ ain, and the House is perfectly aware of the circum-
stances in which that duty was levied. That duty expired on the 31st 
March of this yenr and the question arose whether the'duty shoUld he 
c ntinu~r . The Commerce Department have had a "ery anxious time in 
considering this question. It is not so simple as it ~ou d have been in 
normal times. There are two conflicting considerations which have weigh-
~ , ith us befOf.e ,we caJUe t-o a d~cision on this lSubject. In the firs:; 
place; the need fm' a protective duty at this time' on an agricultural com-
modity. wllen there is a cry that price control schemes shc.ul,l be estab· 
1ished in the country, is very quest.ionable. There has been a great deal 



o()f agitation in the countrY that prices showld be r,ontr.qllqJ i p~i~u ar y 
from urban areas. There· has, on the other hand, Leen !l cry the other 
way by very influential bodies and by representati;es of ~ ricu turtsts 
thtlt. the agriculturist having passed through a lean time. dur ~ all .these 
years~nd having suffered the worstefiects of the depress ~n penod ~I ()u d 
not be handicapped now that he has a chance of recoupmg. those losses 
anil that the prices should adjust themselves .to the normal c~r(, m tances 
of t.he times. Iu. between comes this questIOn of a protective duty for 
the agr;cultural produce of wheat. This was merely the . ue.~ti() 1. o .aI o~
ing wheat to find its own normal leve1. There maybe JustificatIOn for lt, 
but w(' "0 on further to give this artificial help, ignoring aito ~th .. ~r the 
erv of th~se who want the prices to be controlled, and artificially raise the 
price of wheat. That, it has been contended in some quartel's :It. ~n~' rate, 
is not justifiable. Secondly, there has been some amount of crItiCism as 
·to the level of t,h~ dutv itself. Supposing for Ii momen~ it was neces-
sary to continne this p~otective duty, a duty of Rs. 1-8-0 is not u ;ti i~d 
at this partir.ular Juncture, because the parit:v of prices between ~h~ chIef 
wholesale markets in India and the prices at the main import port" ]J;e 
'~a cutta is !1l1C'h that a lower duty is Q\lite adequate for the pU11>(lse. 

Now, l::iir, buving a e~ both these matters into ,~onside 'ation, we have 
come to the conclusion that taking a view which is I.ot absolutely for the 
moment alone, but taking Ii longer view, the present rate of duty lIlay be 
· continued. It is perfectly true that on the basis of parity .>f prices 
between the whol ~sa e markets and the prices at thd main import pons 
· a duty of one rupee would be adequate according to the prices now prevail-
ing, but these prices may not always continue either at one end I)r the 
· other. It is e ua~ y true that shipping facilities being what the.y are, the 
question of imported wheat hardly arises at the present time. Buv even 
there I have felt it nece~sa y to have the caution that I may not entirely 
-depend upon shippm~~ obstruction being the most helpful factor in prevent-
ting imporl of Australian wheat. On both these ~rounds, I have felt 
that, illogical as it may appear at first sight, we have to submit ourselves 
to a certain amount of illogicality and continue the import duty lUi the 
~ate ?f Rs. 1-8-0. But having said that, I may also !iay something whlch, 
In faunesf; to tho!';e who are agitating for cOlltrollea prices of agricultural 
products, has to be said. I wish to state distinctlv that the position of 
the Government is .bis: jf at any time we feel that owing to the existence 
·of this duty or otherwise, prices soar so high of this particular commodity 
that there is a d ':1 ~r of people not being able to get it at rea(;()nable 
prices, if either owing to speculation or other reasons the market is forced 
'beyond what we I~on ider to be reasonable limits, then the Government will 
-··be per ect ~1 at liberty either to reduce the amount of duty by ~xecutive 
action, as they can do, or to take such other steps  as may be necessary 
to bring prices D11)rC into form which reasonable ciroumstanees would 
dictate us to do. I am not saying this as a threat at all, but I think it 
· ,must he made perfectly clear that, under the circumstancs in which we 
,have agreed to (Oontinue this dqty, the responsibilit:y equally lies on us 
if the prices Boar oe.yond what may be considered reasonable level-it 
· must be open to us without any charge of breach of faith being brought 
· -against us to brinll down the level 'of the existing duties to facilitate 
imports, which is one of the ways by which prieea may be brought do,,'n. 
There are, of cour~, other ways of control metbodlll. . 
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Diwan Bahadur Sir A. aamaswami Mudaliar. 

Virtually the Srulle arguments apply. with reference to broen rice. 
and I need not repeat these argumentll. 

The third uestion is as regards sil. Rere 1 w.ant ~o. ~a e the posi-
tion perfectly clear, epecially as I have seen certain cnt c~sm as regards 
the way we have dea ~ with the Ta~ ~oard reFrt on ser~cu ture. That 
report, contrary to what has been sald In certain commercial papers, ~ht  
8uthls of the artiCles being somewhat on unstable ground regarding 
dates.-that report we.s signed by the maority on the 2Srd December, 
1938 it was ~ ned by the third member of the Tariff. Board on ~e 24th 
of anuary, 1989 aud it was at the end of anuary ill manuscnpt forll 
that this huge volulUf of the Tariff Board rep01t was sent into the Secre-
tariat of this Goverlimeut·. That was ust a year ago.  ow, it was too 
late for any meastires to be calculat,ed on this report without the evidence 
that was taen on it, with the complication that it was not a unanimous 
report, but there wtre very divergent views between the maority and the 
minority sections of t.be Board-it was obvious that it was impossible for 
the Government tc. frame any poicy or to announce any policy before the 
end of the Budget Session of the last year and my  Honourable friend, 
who was then in charge of the Commerce Department, stated that he 
ould continue the duty for another year on the ground that there had not 
been sufficient time to deal with  the Tariff Board proposals in the few 
wees that he had at his. disposal in the very busy Budget Session of last 
ear. It came to my lot to eamine this Tariff Board report and by the 

1 ime I could fairly consider the proposals that were being put forward, the 
war broe out, aud the import and eport figures were immediately very 
seriously affected.  I felt that in the September Session it would (~ per-
fectly futile on my part to bring in any well-considered  proposals as 
regards the fates of duties on these products, or any suggestions with 
reference to the acceptance or reection of any particular proposal of the 
Tariff Board. It would have been 0. leap in the dar absolutely, when 
things were so unset~ ed as they were in September of last yeaf, to have 
made proposals flirly definite for the l,ontinued protection of this industry. 
Later months have only ~usti ied the firSt apprehensions that I had that it 
would be wrong on mv part to bast, any calculations in those unsettled 
conditions. The ~n has completely upset the import marets so far as 
this is concerned. and completely upset it in two directions-in the amount 
of uantum or volume of imports that are coming in, and in the prices 8t 
which the~  are coming in. Both these factors had necessarily to be taen 
into consideration and, when after giving three or four months for these 
two factors to fairly oettle down, we eamined the position with refereooe 
to the specific recommendations of the Tariff Board, we found-and I 
have got here ehaustive and detailed eamination of these proposals--
that in practically every instance the prices at which these goods were 
being imported were such that even with the eisting rates of duties, the 
fair price, the price at wbich they were coming in, were in ma.ny instances 
,in ecess of the fair price at which the Tariff Board fied the indigenous 
article to be sold that ish> say, that on the basis of the eisting -duties 
alone many of thc.ll ~rtie es were coming in at prices which were more 
than the prices which were re red for the indigenous industry to e.stab-
lish itself according to the fair selling price fted bv the Tariff Board. on 
sericulture. ot only t,hat.. But Honourable Members  oan see from the 
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oustoms retw'ns the quantity that was coming in became very smaU 
indeed; ~d during the past few months it was de~ i~  ~ore an~ more 
rapidly. The posit'on ~s then this. ~ha  ~ be. Justified m ~utt~  for-
ward any 10ng-rllD!,":e policy  of protect ~'e ta.n~s ~n these s~e~ a  Clrcum·· 
stances, or was the path of wisdom 11l cont~um  the eXlstmg level of 
duties not because it is the easiest way out for me personally or for the 
om~erce Department, but becaust> in' fairness to the industry any ot~er 
commitment or decision binding over a period of years would not be faIr? 
These extraordinary prices which prevailed for the .impor~ed article 0annot 
form the basis for caleulating a proper level of tarifY dutles for these 6r~i
cles. If the war ('.anle suddenly t.o an end, we may find ourselves, m 
spite of the acceptance of any of these recommendations, having placed 
the indigenous industry in a worse position than it was if the level of 
duties had continued and, therdore, haying regard to all these factors, 
we have come forward with the proposal that for the next two years the 
level of duties m.ay !pmain what they are. As I said, in man;v of these 
instances, if H(,nom-uhle Membprs want detailed calcula,tions, I am pre-
pared to go into it at a later stage; but in many of these instances the 
prices calculated on the prevailing import prices and the duty are greater 
than the fair selling prices that have been suggested by the majority of 
the Tariff Board frJr the same goods. Sir, it is in these considerations 
that I have (;ome fOf",,:;ard with the proposal that the existing level or 
duties on sericultural :~oods may continue. Sir, I move. 

Kr. President (TJ.e Honourable Sh; Abdur Rahim): Motion moved: 
"That the Bill further to amend the Indian Tariff Act, 1954 (Second Amendmenq, 

be taken into consideration." 

Sard&r Sant Singh (West l)unjab: Sikh): Sir, I must congratulate the 
Honourable the Commerce Member on the decision taken to continue the 
duty on wheat for another two :;eal'f>.· There has been a constant demand. 
during the time of depression, partic·ularly from the constituency which I 
have. the privilege to represent for t.he last ten years, that. the import of 
Australian wheat !1hl)uld be stopped. Now, that the prices have he!nll1 
to rise due to war conditions there were some apprehensions felt in Lyall-
pur district and I was flooded wi tIl inquiries whether the duty was to 
continue or to be abo1i!1hed after thf' 31st March ... . 

The HonoUlRble Sir Muhammad Zafrullah Khan (Leacler of t.he 
House): You have got it now. 

Sardar Sant Singh: That is why I am con ratu ~tin  you on the deci-
sion. There may t.p, reasons, which have been explained AO eloquently by 
the Honourable the Commerce Member, which led to the prolonged deli-
beration on this point. but I want to ask the Government of India one 
queetion-and I hope they will always keep that question in mind-tPat 
India being predom;n!lntly an agricultural country, and 80 per cent. of 
the population being engaged in agriculture, is it not fair to; such a big 
industry as agriculture in India that they should be prote.1ted from on-
slaughts from outsi.de? 

In the matter of foodstuffs it is absolutely essential, and it has been 
l£NoON .. found tc he .essential in ~n countries, that th~ country should 

be self-suffiClent There 18 no excuse for India where agricul-
ture is the mainsta.y of an overwhelming number of people to be dependent 
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1Ir~ BWIeJlbbai Abdullabhai Laljee .(Bombay Central Division: Muham-
'madan Rural): Sir, I rise to support this Bill. I must say that I am 
, rather disappointed with the speech of my friend, Mr. Nauman. First of 
all, I will deal with wheat and rice. When the duty on these two articles 
is imposed, surely we must congratulate the Government for the bold: ste.p 
, they had and have taken protecting our interests as against the interests of 
the foreigners. We know very well how much opposition there was at that 
, time, and still, in the interests of the agriculturists they succfceded in put-
-ting on those duties. We are told by the Honourable the Commerc<:l 
, Member that so far as prices are concerned the urban areas WAnt that the 
prices should be controlled; at the same time he told us that so far as the 
rural areas are concerned. they are not in favour of the control of prices. 

,. So far as the population of the urban areas is concerned, it is. very very small 
, and that population depends for its prosperity on the rura] areas. We 
have been told whenever the question of protection to i dustr~, is being 
considered, that it is in the interests of the agriculturists that protection 
to industries must not be given freely and fully; in any case the protection 
which has been given to many of the key industries has been half-heartedly 
given on the plea that it is in the interests of the rural areas or agricultural 
classes. I should like to think that when the Honourable the Commerce 
Member referred to the rural areas he did really mean the agriaultural 
people who form 80 per cent. of the people of this. countr;v. Let not the 
Government who have been in season and out of season saying that they 
are the champions of the agricultural classes come hi their way when an 
'opportunity has corne to them, God knows for what little period. Take the 
,case of wattle bark. The Honourable the Commerce Member gave us 
, the price of wattle bark as being 30 per cent, more in South Africa. 

JIr. President (The· Honourable Sir Abdur Rahim): The Honourable 
, Membe!" need not discuss that Bill which has already been passed. 'I'he 
, Honourable Member had better leave it alone. 

1Ir. Buenbhai Abdullabbai Laliee: My point is that 80 per cent. 
more prices are prevailing outside India, as just admitted bv the Hon-
·ourable the Commerce Member. :. 

Mr. President (The Honourable Sir Abdur Rahim): The Ghll.ir has told 
the Honou!"8ble Member not to revive that discussion. 

Hr. Busenbhai Abdullabhai Laljee: With regard to wheat -prices. the 
~rices are such that wheat requires protection, and I say that the prot<:lc-

.. tlOn must be granted permanently. I Rgree with my Honourable friend 
Pandit K?shna 'Kant ~a aviya; because of the fact 'that we ought to ~ 
se su i~ ent ~t least m our ood~tu . and if we protect the agricultural 
product. I? thIS country from bemgdnmped upon from outside we a1'e 
really gIVIng .  .  .  . 

JIr. Kuhammad Bauman: 1 a~ supporting that part·. "r' 

Hr. Buaenbhai. AbdW1abhai Laljee: We lLle simI~ y doing our.autv 
and thereby. we 1'8J.Be the standard of life of .the masses. I ask the'lJon-
: () ~ ethe om~eMeI? er. t;o co.mpare the rates prevailing outside 
India and tbe ratesprevaDlIU!' m Indl8. The people of this. country dQ 
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not think that it is fair and equitable to control the prices and therefore 
the protection that is being given ought to be continued and continued 
for HOme time. I am very sorry that it is only for one year. 

Then we have got the silk industry. With regard to that, my Honour-
able friflnd, Mr. Na\l1Ilan, says, why should you give them any protection 
because it is very difficult now to get silk or artifidal silk from outside 
owing to shortage of tonnage or .exigencies of war. Recently, the Honour-
able the Finance Member contended that sugar was the right· commodity 
on which Government wanted to put on an excise duty because he consi-
dered even in the present state of India thR.t sugar was somewhere near a 
luxury. Would not the j<'inance Member com;;ider that silk imports are 
greater luxuries than sugar? All the same, we have got to take into consi-
deration one aspect of the question and only one, and that is, we want that 
the d!'8in from the country should be stopped. Our raw materials should 
be used and employment should be given to our masses. That. must be the 
principle. So far as the price to agriculturists is concerned, it is a vicious 
-circle, but I may point out to the Government that they did a very good 
act when they passed the Salt Protection Act. That waE; passed from year 
to year but at the same time in that Act it was provided that the maximum 
selling price· should be such and such_ I should like that protection should 
be given freely and fully to st.op the fO!"9ign goods coming in, and at the 
same time to protect the interests of the masses, the agriculturists, you 
must fix a maximum price. And you did it successfully for six years with 
regard to salt. Every year you fixed the maximum price. Government 
should not hesitate to give protection to stop the drain, ·tn give employ-
ment to our people and to use our raw materials, and at the same time, 
to protect the masses, let the Government fix the maximum prices as they 
did for six years in the case of salt. Salt has become self-supporting. 
There may be internal competition, but the Government ought to get·lhem-
selves rid of the bogey that agricultural interests will be affected. I should 
certainly never be a. party to a just demand for protection to industries 
when the world is progressing so much, that industries in this country 
should not be protected when every -rart of the world is becoming self-
s!lfiiciellt in every respect is not Itt all fair. With these words, I fully 
support the Bill. 

lIr. Kuhamm&d Ashar All (Lucknow and Fyzabad Divisions: Muham: 
madan Rural): 1 join in the chorus of congratulations to the Honourable 
the Commerce Member 0:1 his bringing ill this Bill extending the. import 
duty on wheat and silk. That is the only silver lining we have had in this 
House because we have had taxation after taxation every day. Wheat is 
one of the commodities which is of every day use by Indians, and therefore 
it is extremely .good of the Honourable Member to have b:ought in this Bill 
extending the duration of the duty. As pointed o~t by my Honourable 
friend, Mr. Husenbhai Laljee, the more duty there is on goods imported 
• into this country, the more will Indian commerce and industry flourish. 
We had expected that it would be permanent, aud J hope that during his 
ten~ of office the Honourable th. Commerce Member will see to it that 
this nill is made permanent. With these words, I support the Bill. 

The JIcmoarable Diwan Bahadur Sir .A.. Bamaswami Kudal1ar: I do not 
feel I am called upon to explain many of the points that have beerrraised 
in this House. In fact, arguments have been D ~t by oounter-argumentg·. 

c 
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advanced by' one set of interests and another. And if at any time I felt 
that Government had taken the line which was nearest to whQt may be 
considered fair to all parties concerned. the .arguments. that have been Qd-
vanced from different quarters justify that. view. I move that the Bill be 
taken into consideration. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill further to amend the Indian Tariff Act, 1934 (Second Amendment), 
he ta.ken into consideration." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preambie were added to the Bill. 

TILt Honourable Diw&D Bahadur Sir A. Ramaswami lIudaliar: Sir, I 
move: 

"That the Bill be passed." 

Kr. Preatdent (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill he passed." 

lIr. lIubammad Bauman: Sir, I expected the Honourable the Commerce 
Member to explain certainly the objections which I raised. Of course the 
argument was met by other Members of the House but it was up to the 
Government to make an answer. My argument was supported in subs-
tance by Mr. Husenbhai Laljee. He said that in the case of salt something 
was done for the consumer .by fiXing the price limits, when the duty was 
fixed. For instance when duty was fixed at 4t annas a maund the price 
limit for salt was fixed at ~s. 66 per 100 mallnds. When the duty was 
reduced to 2l annas, the. rate was fixed at 48 rupees per hundred maund'S. 
When the duty was further reduced, by the Government to two annas, 
the limit of price was fixed at Rs.44 pet: 100 maunds. A graduated! rate 
was to be fixed. What I was pleading' before the House was that the 
consumers' position should also be con~idered. Of course we are prepared 
to give the industrialists' all'· possible support. but we cannot do it at a 
very heavy cost to consumers of India. If the ?ovemment were prepared to 
give them protectiov and if the Government have seriously taken into 
consideration the circumstan'ce I think the Government will have to admit 
that huge profits may be made at the consumers' (lost, if this duty is 
extended and there should have been some sort of suggestions regarding 
imi~ of prices in India by the Government Member who did not explain it 
to us. I said in the beginning that I very much appreciate the first part '30 
far as the duty on whc'Jat and ri;ce is concerned and so far as the agricul-
turiElt is concerned, but I do not support with any enthusiasm the tariff 
rates on silk. I find· and I believe the Honourable the Commerce Mem-
ber also as an Indian 1lnOWB the condition prevailing in th£" market. 
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The silk industrialists have increased their prices for no reason at all. 
The pric~s c£ raw materials which they are using have not advanced to the 
-extent that would justify ~he increased price rates. At the same time 
they are being afforded the same support which they were afforded to fltand 
foreign competition and at a time when the position was not what it, 
is today. The' Honourable the Commerce Member did not care to make 
any comment on these views placed before him. I quite ~ppreciate the 
reply which Mr. Malaviya gave but the reply should come from Govern-
ment. Still he did not say anything about the consumers. I asked 
Mr. Malaviya the question: How long are we going to nur!}e this child. 
There should be a limit of time fixed and the Honourable Member did not 
take any notice of that fact. With these few remarks, I take my seat. 

the HOD(Iura1:le Diwal.l Ba"ad'lr Sir A. lhmaawall i )[udaliar: I should 
be "<;'('.ry sorry indeed if in any quarter and particularly my Honourable' 
friend, Mr. Nauman, were to consider that I was lacking in courtesy nnd 
did not reply to t,he arguments of any Honourable Member. 

Mr. )[uhammad Bauman: It is not a question of courtesy. 

The Honourable Diwan Bahadur S,i.r A. Ramaswami ][udaJiar: I said 
that my Honourable friend's arguments were met by arguments on the 
other side and that I would be only duplicating the work if I were' to meet 
them afresh. My Honourable friend has suggested that the consumers' 
interests should be protected. That raises a very big question relating to 
all protected industries-that they may, in view of the tariff wall that is 
put up, so increase their price that the consumers may be unduly handi-
capped. I am not going to suggest that with reference to the sericulture 
industry that is happening or is going to happen, u~ the obvious remedy In 
these cases is in the hands of the. Government, that by executive action 
they can vary the protective duties.. What cannot be varied is the revenue 
duty, without the consent of the House, but the Honourable Member will 
find that a protectivE'; duty, under the provisions of the Indian Tariff Act, can 
be lowered by executive action and if in the case of any protected industry 
one feels that the industrialists are acting in such a way as to seriously 
prejudice the consumer, Government would be fully at liberty, in consonance 
with the recommendations of the Indian Fiscal Commission, to vary that 
duty by lowering it. That is the remedy that is open to the Government. 

Mr. )[uhammad Baumau: Government ought to have a special eye on 
that. 

'!'be Hoaourable Diwu. Bahadur Sir A. Ramaswami )[uda.Uar: I belie"e 
I told in reply to Sir Ziauddin Ahmad that Government were constantly 
watching the position so far as the protected industries are concerned and 
. tho~ h, for the time being, I cannot. quote any instance where that' pro-
tective rate has been decreased, that is an aspect· of the position which is 
ever present before the overn~ent, and that is not' merely a theoretical 
aspect of the question. 

c2 
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111'. Prelident (Tho HonoUrable Sir Abdur Rahim): rIhe question is: 
"That the Bill be p&8lled." 

The motion was adopted. 

THE DRUGS BILL. 

The Honourable Sir Girja ShaDkar Balpai (Member for Education. 
He3Jtb ar.d Lands): Sir, I beg to move: 

"That tbe Bill to regulate the unport, manufacture, dlstnbution and sale of drull. 
as reported by the Select Committee. be taken into consideration." .  . 

It has been said that the best form of defensive is an offensive. My 
own feeling is that there are occasions' whtln the contra1l": is the correct 
c(,urs~ to adopt. The best form of offensive is to adopt.a defensive atti-
tude. That is what I propose to do in dealing with the numerous criticisms 
thnt havE' been received of this Bill, even in the very satisfactory f<;>rm 
in which it has emerged from the Select Committee. There are two 
main lines of these criticisms. The first, is that the Bill is incomplete 
in the following respects: (a) that there is 'no:1pl'Ovision made for the 
regulation of the profession of pharmacy, (b) that there is no specific pro-
vision in the Statute itself for the simultaneous enforcement by provinces 
and oy the Centre of the provisions of the Bill, ~c) that we are not setting 
up II. joint executive board to ensure uniformity of rules and regulations 
on fhe model of the joint executive committee in the United Kingdom 
and Cd) that there is no control over Unani and Ayurvedic drugs. 

The second main criticism relates to the composition of the propos~d 
Advisory Board, the suggestion being that it is undemocratic. I should 
deal with the two categories of criticisms in the order in which I have 
enumerated them. Take first the criticism that no provision has been 
mMe for the regulation of the profession of pharmacy. It will· be withln 
the i'ecollection of Honourable Members that the last Bill which was 
ref!::r;ed to a Select Committee required the regulation only of imports and 
e ~ )rts. The House said that that was not sufficient, that we should also 
undertake to regulate the internal manufacture and distribution of drugs. 
That was thE' specific point of reference to . th~ .. provinces.That is the 
spAcial point which we are dealing with in the Bill which is now before the 
House. We were not asked at that stage to attempt to cover also the 
re~u ation of the profession of pharmacy, and for one very good reason, 
Sir. If Honourable Members would look at the relevant recommendations 
of tbe Drugs Inquiry Committee, namely, the Chopra Committee, they 
will find that. while attaching great importallQe: to the regulation of the 
profession of pharmacy, the pivotal recommendations for that purpose, 
which they made. were, first, the establishment of provincial pharmacy 
boards, second, provision for pharmacy education, third, registration of 
phllnnacists Now, it will be appreciated by all Honourable Memben that 
we e .. nnot attempt to regulate these things without the co-operation of 
the 'provinces And, in 80 far as the provision of educational facilities for 
pharmacists is concerned, we had found that several provinces, for various 
re:1Sl)nS, had not expressed their readiness to meet or incur the expenditure 
involved. We felt that the choice lay ,between holding up this measure 
"\'I"hich is a fRirly nece~s ry .measure, until such time 8S all the provinces 
""!!'e prepared to fall mto hne!,-s regards the regulation of the profession 
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()f pharmacy and the education of pharmacists and so on on the lines 
reoommended by the Chopra Committee, the holding up of this legisla-
tion till then, and going forward with this Bill iIi the hope that, after we 
hf',d got this particular p~ece of legislation out of the way, every possible 
-endeavour would be made to get the provinces to agree to legislation with 
?egllrd to pharmacy. That, Sir, is the attitude which Government still 
maintain, namely, that it is of the utmost importance that the provision of 
-phurmacy should be regulated and that th~ co-operation of the Provincial 
Governments for that purpose should be obtained. Honourable Members 
will observe, I think, from paragraph 2 of the Report of the Select Com-
mittee, that the Select Committee have emphasised that the Government 
of J ndia should get immediately into touch '\\ith Provincial Governments on 
this subject. On behalf of Government, we gave the assurance that this 
was what Government would do. That assurance, Sir, I reaffirm on the 
floor of the House. The second point was' that no specific -provision in the 
,stlthte itself has been made for the simultaneous enforcement, by provinces 
and bJi th~ Centre, of the Rules and Regulations framed under the Statute 
and provisions of the Statute itself. The difficulty with regard to that, Sir, 
is not of our making. It is not that we do not recognise the importance 
and th~ value of uniformity. But the constitutional position is this. The 
exe~utive, a,uthority of the Centre is limited to imports and exports, the 
executive authority of the provinces applies with regard to internal manu-
facture and internal distribution. That being so, without amending the 
Government of India Act, it is impossible for the Central Government to 
take on itself an executive authoritv which would amount to a usurpation 
()f the executive authority of the provinces. That is the reason why no 
stlltutOry provision has been made in the body of the Bill for simultaneous 
enforcement of the provision of the Act and the rules made thereunder. 
'But the 'Select Committee were told, and this is what I am te1 in~ the 
'House now, that we have in existence the machinery of the Public Health 
Advisory Board, on which Provincial Ministers are represented, and it 
-certainly is the intention of Government that, before the regulations 
framed under this Act are put into operation, we should consult that Board 
and impre.ss upon it not only the desirability but the necessity of going 
forward WIth a simultaneous enforcement of the Central and the Provin-
cial provisions of the Act and the rules made thereunder. 

Si,:,. the third point relates to the absence from the Bill of any provision 
for Ii Joint Board to ensure uniformity. I have indicated the difficulties, 
th~ I!lonstitutional difficulties, which stood in the way of our making such 
'8 provision in the Bill itself. The example of the United Kingdom had 
been cited but, Sir, Honourable Members will not need any elaboration 
of the point that the United Kingdom happens to be a unitary Government 
' hi ~ here we are not a Unitary Government. The old days,waen the 
• 'Govemment of India {'ould, in the absence of distribution of functions 

e~ een the Centre and the Provinces, legislate for the whole of India, 
iho:,:e days no longer exist. We cannot, therefore, because of something 
thRt has been done in the United Kingdom, slavishlv imitate what the 
United Kingdom has followed. • 

Part (d) of the criticism as regards incompleteness was that we had 
not attempted to enforce any control over Unani, and Ayurvedic drugS: 
Now, Sir, this particular question was very carefully examined by the 
Chopra Cc.mmittee. The Chopra Committee examined a multitude of 
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witnesses, including witnesses drawn from the Ayur~edic and Unani profes-
sions and I should like to read for the informatlOn of the House an 
extt'a~t from paragraph 158 of that Report; This is, Sir, what the Chopra 
Committee have to say: 

"Many of the itnes~es gave evide~c~ sho in~ the utte~ impossibility of .such a 
control. Some of the indigenous. p~actI ~ners obl.ected to. It ~n m~e y sentImen~1 
unds saying that there is something hIgher and more vItal In thelr systems which 

:oinsc~ta ble and impenetrable by modern science and. which modern chemists cannot. 
ana.Iyse Bnd determine. We .1mow ~hat ~o d conservatism has and how slow we move 
when t.he questum of sentnnent 18 raISed. Others reasonably contend that the 
materials used by the indigenous practitiou.erB ~re. derived from every source m 
nature animal mineral and vegetable, and In many Instances the nature and qualIty 
of the'materiais used is known only to the person who dispenses it. To control such 
materials by application of scientific princples would be a formidable task indee~. 
The composition of the majority of these drugs is not n~ n and therefore stan~ 'rdI
zation would not be possible in the same sense as WIth the Western medlCInea. 
Standardization presupposes a knowledge of the chemistry, the pharmacology and thfl 
therapeutics of the drugs, \Yhich are unknown in this case. Unless and until these 
drugs are investigated on scientific lines, control is not feasible. The useful reme-
dies should be separatp.d from the inert and useless by a. proper scientific study an~ 
the potent drugs should be analysed and standardized before any steps can be thlten. 

That, Sir, is the pronouncement of experienced Pharmacologists. I 
think the House will agree that in the face of that verdict, based upon a 
SCfutlDy of fairly wide evidence, it will be a great error on the part of the 
Government of India to attempt to regulate or control Ayurvedlc and Unani 
drugs. Now, Sir, that the list of charges of incompleteness have been 
dealt with to such extent as I could, I have to move on to the other 
eriticism that has been made, namely, the composition of the proposed 
Advisory Board. Sir, it has been said that the Board that we proposed 
is ui'Jdemocratic.The first point that I want to make· with regard to that, 
is t,hl!.t we are not setting up a Parliament, we are setting up an Advisory 
Bonr.! Or Committee consisting of persons who have got the necasl,lary 
technical knowledge. ':rhere or~, strictly speaking, democratic or undemo-
cratic criteria do not apply to the composition of such a Board. But, 
even so, we felt that, to the extent that we could meet the demand for 
gi .. ing the non-official :section adequate representation, for Pharmacologists 
an,l so on, on the Board, to that extent we should go to meet that demand, 
HODourable Members will observe from the Bill as it has emerged from 
the Select Committee, that whereas originally we contemplated, a majority 
of officials, now there will be a majority of non-officials on this Board. 
And. further, Sir, we have undertaken, as is pointed out in the report of 
the Select Committee that, in so far as the pharmacologist and phannaceuti-
cal· chemist are concerned,. as soon as there is proper organisation of the 
phn.. .. maceutical profession, their elected representatives will be substituted. 
Thl\t I submit is all that can in reason be expected, and to that extent we 
are not only prt.lpared to go, but we have made provision in the body of 
the Bill itself. That, Sir, I think, brings to an end most of what I had 
to sa:v as regards the substantial points of the Minute of Dissent. But 
bef,'!"e I t'esume my seat I should like to acknowledge the co-operation of 
all non-official Members of this House who sat with t,he official t'ent'e-
sentatives on the Select Committee and, in particular, Sir, I should like 
to pav 'l tribute to the public spirit of my ~a ant and Honourable friend, 
Sir Henrv Gidnev, who in spite of the nerilous sta.fie of his hp.alth at the-
time attended e~ery meeting of the Select Committee. For the rest, 
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I ~pt.,at what I began with, namely, that this Bill is for .obvious reasons 
limited only to the control of drugs and that it has now. received the 
scrutiny of a representative Select Committee and such improvements as 
cOIll!istently with our constitutional position could be made have been made. 
My appeal to the House now is to· treat it as a non-controversial measure 
and proceed to place it on the Statute-book without any further avoidable 
~~. ' 

Sir, I move. 

IIr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill to regulate the import, manufacture, distribution and sale of drugs, 
as reported by the Select Committee, be taken into consideration." 

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): Sir, 
before I deal with the salient points in connection with this Bill, may I, 
with \,our permission, thank the Honourable Member for his very kindly 
refereilCe to the humble part I played in the Select Committee. Sir, 
serioll",ly ill though I was, I ielt it was my duty to my country to serve on 
the Select Committee and I am delighted to feel that we have now ~ ore 

118 a Bill which, in my opinion, both as legislator and as a professional 
man, I hope meets with tlJe demands of this Honourable House. I do 
not want to carry the memcries of Honourable Members to the ancient 
history of this House, but I think it was in 1922, when I first moved. 
not in this very House, but. in the House in Simla something almost 
akin to this Bill. I then p.sked Government t.o impose a higher import 
du1y on patent drugs. I considered, at· that time, it was not fair nor 
light to introduce into India from abroad patent drugs on the same' foot-
ing as honest drugs. Being the only Dontor in the House, I had to make 
my demand somewhat humorous, and so I quoted and then very appro-
priate mixture-a patent medicine which was on the political market of 
India at that time, which I called the Monte-Aque mixture, the cost 
price of which I said was haII ... crown (meaning the Crown of Britain) and 
the selling  price was the Empire of India. Of course, Members will 
l·ealise I tried to make patent, the Montague Chelmsford Reforms then 
operating in India. Let me now try and take Honourable Members back 
to 1928-29 when, on the floor of this Honourable House I exposed, thanks 
to the Civil and Military Gazette which put the inlormation in my hands. 
the terrible fraud that was being perpetrated on the public in India by 
the sale of spurious quinine. 'I'he drug then being sold in large quantities 
as quinine bisulphate, consisted of three grains of chalk. one and a half 
~ain  oi quinine and half a grain of alum. I am very glad to know that 
Colonel Chopra has mentioned this in his foreword to this Bill. 

Sir, we have now before us a Bill which is one of the most important 
• th3t has ever been placed before this House, for it deals with the health 
of India and not with its wealth. If historv were ever to record on this 
Bill, it will emphasise that this ilill Jhich·' has as its main purport the 
p1.¢ty of drugs is of great importance to the health of India and that 
the development. progress anti contentment of India depends more on its 
health thim on its wealth. 'The House owes B deep debt of gratitude to 
the Honourable Member who has drawn up this Bill and whc has piloted 
it through its various stages till we see it now before us in an a.lmost 
perfect state. As we consider this Bill today, I should like Honourable 
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Mem~ers to remember that we are not' dealing so much with law as we 
are' clealing with drugs and, therefore, this Bill should not be treated on 
Party lines but in the spirit a co-operation and trust. It should not be 
a matter entailing any controversial conflict or a battle between an official 
and non-official majority on the Board, I.e., officials 'versus non-officials 
in this House. There seems to be an obsession in the mind of some 
Honourable Members that anything that has an official mark on it is 
bound to be wrong. Sir, here is a matter which primarily concerns neither 
officials nor non-officials only but it certainly concerns the whole of India 
and its health Rnd welfare. 

JIr. Muhammad Bauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Ewry legislation ot this House concerns the whole of 
this country . 

. Lieut.-(Jolonel Sir Xemy Gidney: I make one exception in you. Sir, 
I repeat this is not a matter of law but of drugs and I do appeal to 
Honourable Members, when they discuss this Bill and their :various 
amendments, to eliminate from their minds that poisonous and pernicious 
belief which. unfortunately, we have encouraged and believe' almost to 
the depth of an obsession and a conviction that whenever Government or 
its representative presents any measure or Bi!l he is always actuated with 
the desire to harm India and her peoples and never with a desire to bene-
fit her. Whatever lllay be said against other Bills, no ·one in this House can 
deny that the one 'and only object of this long awaited nm is for the 
benefit of India and the health of her peoples. 

The Bill when first presented had many defects, but as amended to-
day by the Select Committee it supplies almost all the needs we want. 
'l"here is, however, one serious defect in it, i.e., the absence of a Pharmacy 
Bill. I frequently brought this defect to the notice of the GoV'ernment 
as also the Central Board of Health and at the Select Committee and I 
am happy to' te!l this House that the Honourable Member on behalf of 
Government. gave the Committee a distinct assurance that he will at 
once address himself to Provincial Governments with a draft Pharmacy 
Bill, and, after obtaining their views, he would present this Bill for the 
acceptance of this House. Now, what will happen when this Pharmacy 
Bill is passed and I hope this happens very soon ? We shall then have a 
complete piece of legislation, not only a Drugs Bill but a Drugs and a 
Pharmacy Bill both operating together and, what is more, when the 
Pharmacy Bill is passed, to the present Drugs Technical Advisory Board 
will be added Pharmacists and Pharmaceutical chemists which will still 
further satisfy our demands. 

I will now come to the· next point, namely, the constitution of the 
Board. Various Members have tabled a long list of amendments dealing 
with the composition of this Board. To my mind, the Board is now 
very evenly established with an unlofficial majority. We must not forget 
that. this Bill is a new measure, one that requires some experience o.n 
the part of those people who are to control and regulate it. After all, 
it is a. measure that requires tact and experience because it ipso fa.cto 
interfeTes with the fwwtions of the Provinces which they zealously guard. 
I do not object to an oft;lcial majority on the Board at the beginning the 
same as we had with the Indian Medical Council and which, today, haa 
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r.'" in large non-official majority. After aU, who is going to control this Bill? 
'The Government of India and surely, the House does not expect the 
Government of India to introduce a Bill without adequate r&presentation 
-of it. Surely, when dealing with a professional matter like this, there 
is no need at the beginning to insist on there being a non-official majority. 

Looking at the names of Honourable Members who have tabled amend 
ments, in my opinion not one is competent to pass a sound opinion 011 
the professional aspect of this Bill. Lately we have heard of and seen 
developing 1:111 sorts of chemists, the alchemist, the ordinary chemists, 

-und now we have got a new genus-the Legislative Assembly Chemist, 
moving amendments to this Bill dealing with the professional aspect of 
It and about which he knows next to :®thing. Sir, the Drugs Technical 
Advisory Board has been amended to satisfy the demands that were made 
by the members of the Select Committee. I attended all those meetings 
and I know that whatever was asked for was given. There were one or 
two matters on which the Honourable Member disagreed with some mem-
bers of the Select Committee. But we have the Honou,-able Member's 
·assurances which I have no reason to doubt, knowing the Honourable. 
Melober's honesty of purpose and frankness, that he will do everything he 
-can for the good of India and that he will fulfil his promises. He has 
said that when the Pharmacy Bill is passed, this Advisory Board will 
be changed so as to include certain members who will represent chemists 
and chemical manufacturing societies. Now that we have got that promlSf'I 
from the Honourable Member, what is the use of demanding today from 
Government additional representation on the Board of those persoIll' 
whom he has assured us will be appointed when the Pharmacy Bill has 
been passed? I appeal to Honourable Members to have a little patience 
And wait for the passage of the Pharmacy Bill. When that Bill is passed, 
we shall then have a completely representative Board. 

Then, Sir, there were some other minor matters which came up before 
the Select Committee. There was the matter of Ayurvedic and Unani 
.dcugs. Sir, the Honourable Member has referred to this in some detail 
and has explained to us the opinion of Colonel Chopra, for whom I have 
a very high regard and to whom I feel I must pay a public tribute on the 
11001' of this House for the excellent work he performed, not only as the 
Chairman of the Drugs Committee, but for the excellent report he pro-
duced which stands out as one of the finest piece of work in the annals 
-of our Legislature, and one is proud to feel that Colone-l Chopra is a son 
·of India. We had Colonel Chopra appear as a witness before us by invita-
tion and we asked him several questions. Colonel Chopra is in close touch 
with those societies and associations which have flooded us with memo-
randa and so we looked upon Colonel Chopra as the mouth-piece of thos~ 
various bodies.· We asked him several questions and I was perfectly satis-
fied with his replies. I, therefore, pay a great tribute to the great work 

• done by this great son of India,-a retired member of the service to which 
I once had the honour to belong. 

The two systems of medicine, the Ayurvedic and Unani, are certainly 
loopholes through which allopathic medicines can be sold. There is 
nothing easier than for a certain allopathic drug which does net come up 
to standard to be sold under the guise of an Ayurvedic or Unani medicine, 
finn, pos..qibly, by this means there will be some escape from detection of 
8 fmud that might be perpetrated on the public. Colonel Chopra very 
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rightly told us that he W88 not aware of the composition of thE: various· 
.A.Yllrvedic and Unani drugs. It was, he told us, almost humanly impos-
sIble to analyse these drugs and, who knows, many of them ~ ay consist. 
of solution of soap and water. 

Kr. :M. S. bey (Berar: Non-Muhammadan): The onou~a~ e Mer,nber 
has n:> knowledge of Ayurvedic and Unani systems of medlcme, and ro 
why should he speak about them? 

Paudit Lakshmi xanta Kaitra (Presidency Division: Non-Muhammadan 
Rural): A solution of soap and water will do for the Honourable lfelllber. 

Lleut.-ColoDel Sir Henry Gidney: Though I never dealt with Ayurvedic 
and Unan! medicines, I hope I am as equally ignorant of their usages as 
the interruptor. I usually wash my face with soap and water, and I do 
hope the Pandit does the same. I wonder I 

'l'bere are one or two minor points which I wish to touch upon hefore 
I sit down. I do hope Government will exercise the greatest care in 
the selection of Inspectors. I think this is a weak link in this prevelltive 
chain. of the sale of adulterated and spurious drugs in the market·s of 
I!ldia. These Inspectors, are to be given very responsible duties. I 
would, therefore, ask Government to take the, greatest care to see that 
these Inspectors are men of high. quality and character and ara TUen 
specially qualified to exercise these responsible duties and are well paid 
to rise above all temptations. I repeat this is a weak part of the Bill and 
I feel sure Government will see that this is strengthened and gunrded 
against. 

Sir Syed Rara Ali (Cities of the Uriited Provinces: Muhammadan 
Urban): What does the Honourable Member expect to be the pay of an 
Inspector? 

Kr. K. S. bey: The financial aspect has not been examined. 

Lieut.-Colonel Sir Henry Gidney: One other very important matter 
I wish to mention. I see many Honourable Members have tabled amend-
ments to this Bill. The Honourable Member has just given us an assurance 
that he will see that uniformity is introduced in the execution of this Bill 
and he has explained to us in such matters how delicate is the positiollQf 
the relations between the Provinces and the Central Government. Bir. 
I feel it would be to advantage of all concerned, and particularly to the 
operation of this Bill if Government could, by some means, see that it 
is uniformly applied and uniformly acted upon throughout India. Hmv 
that is to be done I am prepared to leave to the Government Member. It 
is a point of some delicacy, but it is a point of great importance and if 
this is to be effected, it should be given effect to at the same time and 
not at vRTVing 'Periods which would rather milita.te against the usefulness 
of this Bill. There are certain parts of this Bill. specially in clause 23 
Rnd some of the other cla.uses which ,nve one the impression that the 
Inspector, in the execution of his duties, and to whom will be given 
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great powerS, might exe,reise, these powers to the deterinitmt; of manu-
facturing chemists, especially those who have secret processes. I do not. 
think it is right that these Inspectors should be allowed to examine or 
eVUl visit any manufacturing department connected with the preparation 
of any secret drug. I do not think this is permitted even in England. 1 
am sure manufacturing chemists would have serious cause for complaiu\; 
un es~ the Inspectors' duties were somewhat curtailed in this part of 
their duties. I desire to draw the attention of the Honourable Member 
to this point, not that I fear Government will not take adequate precua-
t.ions. 

Now, Sir, I have touched upon what I consider to be the most 
important parts of this Bill which I am satisfied have' been amply remedied 
by the Honourable Member. The care and attention which the Honour-
able Member has given to this Bill calls for the thanks, not only of this 
House, but of the whole country. India has been longing and waiting for 
stich a Bill but India will not be satisfied unless she has a Pharmacy Bill. 
I de, hope and trust the Honourable Member will devote his entire future 
atf,ention to the passage of this Pharmacy Bill by speeding up the opinions 
of the Provincial Governments and may I hope, the replies from the 
Provincial Governments will be placed before this Rouse so that we can 
pass the Bill at the next sitting of this Legislative Assembly. 

Sir, I most heartily congratulate the Honourable Member and his 
Department on this Bill. I thank him for the generous way in which he 
list,aned to all our demands in the Select Committee and I would ask 
those Honourable Members who are outside the medical and chemical 
professions, for after all, even as a practical doctor we know as much 
about the manufacture of drugs as we know about :flying and which is not 
very much. ' 

Pandit r.kshmi Kanta Kaitra: Hear, hear. 

Lieut.-Oolonel Sir Henry Gidney: ... and may I add, my Honour-
able friend who cries out 'he'8r, hear', knows much less. There is no doubt. 
that we know very little about it. 

Pandlt Lakshml ltanta Jlaitra: Hear, hear. 

Lieut.-Colonel Sir Henry Gidney: Say it again. There are only a few 

men who are specialists ·in these matters and who really can be looked 
upon as authorities on such matters, and one of such men is Colonel 
Chopra who was examined by the Select Corr.mittee. He addressed us 
anci we addressed him on va~ious doubtful points. He satisfied me and 
I do hope and pray that he satisfied my other colleagues and that as far 
as th~1  Bill is cop.cerned, Honourable Members will not, without grave 
reasons, doubt the intention of the Government as to its honesty uf IJurpose 
and its desire to serve India with the same sense of duty as is I hope 
possessHd by every Member of this Honourable House. 

Pandit Laksbmi ltanta Kaitra: Hear, hear. 

Lieut.-Oolonel Sir Henry Gidney: Again I thank the Pandit for his 
"bear, bear". Sir, I support the Bill very heartily. 
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Dr. B.. D. Dalal (Nominated Non-Official): Sir, I rise to support the 
motion moved by the Honourable the Education Member to take this 
Bill-the Bill to regulate the import, manufacture, distribution and sale 
of drugs in British lndia, as reported by the Select Committee,-into con-
sideration. May I, 1!l passing, be permitted to express to my Honourable 
friend, Sir Girja Shnnkar Bajpai, my cordial congratulations on his acces-
sion to the Viceroy's Executive Cotincil. Sir. this is a Bill that is more 
important than its RizfJ indicates; and lam sure that with the general 
cbjectsof the Bill this Honourable House would unanimously be in hearty 
sympathy. This Bill is, as I have already stat.ed, quite a short Bill. So, 
I shall deal with it as shortly as I can and as simply as I can witbout 
allY :>f the adornments of the speech which migbt be appropriate to a 
contentious and controversial measure. 

The control of drugs even in Western countries has been found to be Ii 
1 P.II. problem of considerable d~cu ty and complexity owing to the 

fact that 1he world-wide credulity of the public gives rise to itO 
great a demand ~or se(~ret remedies. In India the complexity of thc pro-
blem is much greater. In addition to drugs whose composition and pro-
perties are known, there is a flood of secret remedies both from indigenous 
and foreign sources, while the education of the masses is so defective that 
they are easy victims of quacks of every kind. In India several of the 
most fatal diseases are amenable to proper drug treatment, e.g., malaria, 
kala azar, amrebic dysentery, relapsing fever, syphilis, etc., in the case of 
these diseases the administration of useless remedies is not a harmless 
comedy; it is often a question of life and death, because those who t r~ in-
duced to take useless drugs are thereby prevented from emp~oyin  remedies 
which would save l.hpir health and lives. 

The treatment of many tropical diseases today depends upon supplies 
of new drugs. The substances such as tetanus and diphtheria anti-toxin, 
typhoid-para-typhoid vaccine, insulin, liver extract, sulphanilamide, 
etc" represent SODle of the most important conquests of disease which have 
been achieved durin~ the last half century. They represent also a gradual 
change which is taking place from a crude and almost casual ust'! of drugs 
toa therapy based on principles of exact science. The old sneer 1 hat 
doctors put medicines ahout which they know litHe into bodies about which 
they know nothing ill thus refuted .. 

No control can hc really effective unless it covers both imported and 
locally manufactured articles. So I congratulate the Provincial G'wem-
ments on their agreeing to enforce a comprehensive and uniform enactment 
by the Central Legislature. This Ce.ntral measure ensures uniformity of 
standards. Proper ('ontrol, however, can have little beneficial effect with-
out the willing co-operation of the Indian States, in which a flourishing 
trade in drug preparati.ons is carried on. So, the Government of India 
should approach the Dlorbars on an all-India basis. 

Sir, the subjeot of drugs is intimately bound up with the subject of 
Pharmacy. The profession of Pharmacy in India is in a very primitive 
condition. India hilS no Act to control the practice of Pharmacy. Poisons 
and dangerous drugs Mll be handled by anyone who satisfies the officials 
of tbe Excise Department that he can comply with the conditions of 
liceDse. To 0]) iutents and purposes the practice of Pharmacy in India 
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is unrestricted. Man), incompetent and ignorant persons are in the habit 
of compounding medicines. Except in Madras, there is no regular course 
of training for Phnt'lJl8ceutical Chemists. So, it is highly desirable ~o 

enact 110 Pharmacy Act in India at the earliest possible date. 

From':financial point of view, I think the Director-General of the fudian 
Medical Service in consultation with the Central Advisory Board of Health 
and the Director of the Central Laboratory is quite competent to advise 
Government on techaical matters and to give effect to the provisions of 
this Bill. On genet'al grounds it is highly desirable to have an Advisory 
Board. So, I cord:lIolly welcome the provision as regards the estahlish-
ment of an Advisory B('ard. I may state in passing that the composition 
of the Advisory H.)artl as settled by the Select Committee is such as will 
command the confidf'nce of the public in India. . 

Now, Sir, I shall indicate a few points for the guidance of the Advi· 
sory Board. The object of this Bill is to bring under effective control 
the import of drugs Imd medicines from foreign c6untries and the manu-
facture of indigencu-:I drugs. A measure of this kind naturally affects the 
interests of large bodies of wholesale dealers. In the drug trade  there 
are dealers whose reputation is of the highest, who would not tou(;h 
inferior or adulterated drugs. Their interests are damaged by unscru-
pulous men who either import inferior drugs or adulterate what is good 
when imported. Let me give examples of unscrupulousness and of inert 
and useless drugs which are palmed off on medical practitioners to the 
detriment of their patients. The device adopted is adulteration of drugs 
with substances similar in appearance, e.g., cocaine with aspirin, santonin 
with boracic acid, quiuine with chalk, potassium iodide with potussium 
bromide, insulin witL castor oil, etc. India is the dumping ground for 
every variety of quack medicines and adulterated drugs. The public do not 
realise the harm that is done by the use of slimming drugs and lip-sticks. 
Here the substances  incriminated are diriitrophenol and eosin. The 
public, therefore, are in need of protection, so also are manufacturers, 
importers and dea er~ of drugs who serre the public honestly. EfficieJ.t 
measures should La adopted to counteract the nefarious practices of dealers 
of drugs who prey upon the public and deceive them by supplying adulterat-
ed, sophisticated or substituted articles. Many patent and proprietary 
medicines imported into British IndIa are distinctly fraudulent and are 
sold under false names. The insertion of advertisements of remedies for 
which exaggerated, unwarranted, and fraudulent claims are made sh·,ulci 
be prohibited. An import duty and a stamp duty should be imposed onr.tll 
patent and proprietary medicines, and on all medicines whose formulre 
are not printed OIl their containers. A tax should be imposed on aU 
secret remedies, and t.here should be a provision for the control of objec-
tionable advertisements of secret remed.ies. The result would be to 
discourage the exploit.:tion of the public by vendors of inferior'drugs, and to 
prevent the cruel fraud which is perpetrated on the ignorant masses by 
supp ~i~  them ~i~;h bogus remedies. The evil of the influx in increasing 
quantItIes of Spur. U~ drugs must be combated so that the Western systen. 
o~ medicine .may not fall into disrepute. The Western system of 'medi-
cme has by Its pr.lgrt'ss and proved merit established a :firm hold ,on India 
and is daily growing ill popularity. 

As a :first step indigmous herbal drugs Rnd remedies should be analysed 
. stnndardised and catalogued into an authoritative Indian Pharmaoopreo'. 
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The object of a pharmacopcea is to provide standards of purity 
and strength of drl1gS. It is undeniable that many of -the"se 
remedies are really very effective, e.g., Ephedrine-an alkaloid 
eXi;racted from Ephedra plant, which grows in Northem India. 
Ephedrine is a specitic for asthma. Unfortunately, in a majority of Ci:l:1es 
't.hese rempdies are based on secret formulae and family traJition. Local 
drugs and herbal ~n:it,.dies are much cheaper than imported vari~ties and 
more within the PUI'l,t: of the public. This consideration applies parti-
cularly to the provi"j(,n of adequate medical relief in rural areas. NearJy 
three-fourths of the drugs used in the British and the United States 
Pharmacopceas grow wild and in abundance in India; so it is very pasy 
to manufacture cerLun drugs in India, but as sufficient capital would not 
be forthcoming to sh:rt drug manufacture in India on a large scale, 
India cannot do without imported drugs and medicines. A study of the 
available sea-bornf: 'trade statistics in British India shows that in 1908-09 
the value of imported drugs was Rs. 73 lakhs, and that in 1935-86 the 
value of imported drugs was Rs. 273 lakhs. This represents a four-fold 
increase during 1:6 period of 26 years. 

Sir, thls Bill deoJs with the stimdardisation of drugs and medicines, 
both imported . .lnd lDdigenous. The standards proposed by the perma-
nent; commission on Biological Standardisation appointed by the Health 
Committee of the League of Nations have been accepted by the British 
Government, and the use of these standards is obligatory. It is highly 
important that medica! men who administer substances should know 
exactly what they are administering, and that substances, both imported 
and indigenous, should not be permitted except under proper standardisa-
tion. There is no doubt that considerable harm has been done through 
the indiscriminat~ use of substances that have not been standardised, I 
will give two or three illustrations to show the necessity for this legisla-
tion. There is, a substance known as Pitutrin or Pituitary Extrachan 
extract prepared frum e small gland in the brain. One of the uses of this 
llUbstllnce is to expedite labour In an emergency Ii medical man may 
use a brand that h ~ not been standardised and may be five or 1 en times 
8S strong as the branu with which he is familiar; and while his intention 
has been to stimulate a womb sufficiently to secure contraction, the use 
of a drug of unknown strength may cause a fatal rupture of the uterus 
from over-stimulotion. Another illustration is furnished by a valuable 
drug known as lnc;ulin-a very important drug used in the treatment of 
diabetes mellitus. We have preparations of it either inert altogether or 
too strong for ordinary use. The urgent need for proper standardisation 
bas been brought out by a recent investigation undertaken by the Gov-
drnment of India Bio-chemical Standardisation Laboratory,  Calcutta, into 
the liquid preparations of Ergot, which are sold in the Indian bazaar-
chiefly used to stop post-partum hremorrhage, a condition where treatment 
with potent Ergot preparations is essential to save the life of a mothet·, the 
~oor quality of Liquid Extract of Ergot, which is employed in hospitals 
and private obstetric practice, constitutes B grave menace to matenlal 
health, and is an important contributory factor to maternal morbidity 
from a sub-involuted and imperfectly contracted uterus. It is just I.os-
sible that the deterioration of the active principle of Ergot in the hot and 
humid climate of b.lia may be an important factor in bringing "bout the 
poor quality of Ergot preparations, but· it seems probable also that both 
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~ruder and finished preparations of Ergot of. an inferior quality unsaleable 
in their countries of origin ,due to stringent drug laws are imported at cheap 
prices into India 

Kr. President (The Honourable Sir Abdur Rahim): It is now 3 Quarter 
Fast One: the Honl·mable Member ma~ resume his speech after Lunch. 

The As~em y then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. M. S. Aney, one of the Panel of Chairmen, in the Chair. 

Dr. :I.. D. Dalal: Mr. Chairman, before Lunch I dealt with the import-
ant question of standardisation of drugs: Now, Sir, with your permission, 
I propose to indicate a few more points for the guidance of the Advisory 
Board. Sir, in "iew of the fact that prohibition campaigns have been 
launched in Provinces,' Medicated Wines should be abolished. Medicated 
Wines contain opiilm, cocaine, chloral hydrate, preparations of morphia 
such as Heroin, preparations of Barbituric acid such as Veronal, and such 
dangerous narcotic drugs. It is a strange and noteworthy fact tha~ if you 
try to stamp oUt; alcoholism by prohibition, you drive the weak person 
from alcoholism to some other drug. If alcohol is prohibited, some other 
drug which is much nore fatal is resorted to in its place. It is interesting 
to note that the (;onsnmption of opium and other narcotic drugs varies in 
inverse proportion to the consumption of alcohol. It is also very interest-
ing to remember thd alcoholism is simply an expression of a nervous 
weakness. Nervous weakness leads to alcoholism, and not alcoholism to 
nervous weakness. Therefore I would like to abolish Medicated Wiues, 
which are a camou4Jaged method of int,roducing drinking habits, Pledged 
as the Provincial Governments are to the ideal of drink restriction, they 
must be even more concerned to prevent the potential growth of t,he t~a ic 

in dangerous narcotic drugs, ·which that policy threatens. So the possi-
bility of people trying, to smuggle or bring in surreptitiously dangerous 
narcotic drugs, which are deleterious to health, has to be considered. There 
exist in Europe wealtby and ingenious cosmopolitan gangs known as the 
Drug Barons of Europe, whose purpose in life is to carryon illicit traffic 
in dangerous nareotic drugs such as opium, mo~hia, heroin, cocaine and 
t;imihl' preparations. The lack of int.ernational co-operation and the 
numerous gaps in the legislation of different countries and national inertia 
3ssist these Drug Barons to make huge profits and to escape when hard 
prJlssed. MQre rec 1 t. ~~' these Drug Barons have extended their nefarious 
activities to India.. It is a matter for congratulation that .the Government 
of India had taken the lead in ratifying the International Convention of 
1936 signed at Geneva for the suppression of illicit trAffic in dangerous 
narcotic drugs. More recently Turkey has ratified this Convention. This 
brings the number 0: ratifications to ten, so the Convention automatically 
comes into force. 

Sir, licensing of importers and manufacturers of indigenous drugs is a 
t;alutary provision, but in this connection a word of warning may not be 
unwise. If the tradE' is to be confined to certain persons to be licensed 
for the purpose, there is a great danger that those persons may put their 
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'heads together to l::ll"Der the maret and to exact from the public a very 
undue profit.  So dratic steps will have to be taen to control any corner-
ing of the maret, or undue profiteering which may arise. 

Sir, I strongly support the leaving open. of ~he possibility ~  adding: 
substances to the ScLe.dule of the Bill.  I thin It would be wtE'l out of 
the uestiou to huye an Amending Act every time it is found necessary 
to add-to the list d substances.  I also support the taing of power to 
lay down a stanila"d uality for any drug not specified in the Schedule of 
the Bill. ' 

Weare all imbued with the desire to restrict the disastrous effect of 
this tra i~ in drug.. ulld to introduce the use of legitimate and proper pre-
parations.  There arb certain clauses in the Bill which impose penalties. 
Penalties should be deterrent, and no penalty is too'severe to stop nefarious 
practices. 

Sir, this Bill provides for the appointment of Pubhc Analysts. The 
appointment of Public Analysts should be made compulsory. It is desir-
able to have the sume Analyst for the different municipalities and local 
bodies rather than to have an Analyst for each separate town, or I would 
suggest that a  prnyjll( e should be divided into three or four divisions. and 
that a competent .Analyst should be appointed for each, division. The 
refusal to supply samples on the part of traders should be an offence under 
the Act.  Wholes:lle  dealers should pay all expenses of inspection and 
analysis in order to ascertain whether the drugs are adulterated or liot. 
Government should have a voice in the appointment of a Public Ana ~st, 
and his 3alary should be partly paid by ~ontri ution by Government. If 
the sill of a Public Analyst were called in uestion, there should be a 
reference to the '~nh'a  Laboratory for the purpose of further analysis. 

Sir, it has bep.n urged that Government Medical  Stores Depots imp~de 

tha development of local drug industry in India. In this connection I would 
point out thllt Government Medical  Stores Depots supply only a fraction 
of the total dem:nd for drugs and medicines. and that they give a valu-
a,ble demonstration of the possibility of developing a sound indigenous, 
drug industry in India. When any arti~ e of the reuisite ,uality i~ obtain-
able on the Indian mllret at a rate lower than the cost of manufacture 
at the denotr.., tr,e mllnufacture of that article at the depots is at once 
stopped.  So I pubmit that no steps should be contemplated to reduce 
the activities of the Government  Medical  Stores Depots.  Government 
Medical  Stores DCyOte saved the situation both for the Army lind Civil 
Institutions in the lnet war. 

Now, Sir, there is only one further point to which I wieh to refer. Sir. 
the subject of tLr:: warranty as II. defence in prosecutions is one of con-
siderable importance. A warranty  is a statement or declaration mltde 
by a vendor to a purc'haser that the article  sold ie sound and of g •. od 
uality.  A retailer who receives such a declaration with an article wllich 
he in turn sells and which on analysis proves to be adulterated and not as 
warranted, is by law entitled if proseculed to plead the warranty.  H the 
warranty is good, and if it can be proved that the article was sold as 
received .. t~e a mse~ win be di~h, ,r ed. But, Sir, the whole &ubject of 
warrantes 18 very ddl1cult, and It R a source t,f great discontent on the 
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part of Health l'uthorities. Either wilfully or as a result of ignorance· 
warranties are r ' ,u~nt):y not clearly expressed, and it is in these instances 
that trouble arises. 

:!IIr. I. D. Boyle (Bombay: European): }ilr. Chairman. my friend. 
Colonel Sir Henry Gidney, stated this morwng that he knew nothing of 
the Rcientific implications of this Bill and he deduced from that'fact that 
thflre was nobody in the House who did so either. . That challenge was 
i1nmedi8tely taken up by my friend, Dr. Dalal, who showed clearly that 
he knew far more about the technicalities of our insides than WIIS good fOl" 
most of us here. 

f'he Honourable Member in charge of this Bill made the type of speech 
that we are now accustomed to from him, extremely lucid and covering 

.. almost all the major points of the Bill, and it w very difficult for those 
of I.oS who have studied it previously and come to some .,pinions as 1;0-
what we were going to say, now to repeat'll. good .deal of what he has said,. 
and if I cover any of the ground that he has already covered, I hope he-
will excuse me. In so' far as pharmacy and the pharmaceutical profession 
are concerned, a great deal has been said by Honourable Members with 
which I entirelyegree. I think it can reasonably be argued that a Pharmacy 
Bill should. in fact, have preceded a Drugs Bill, and that it is,if anything,. 
putting. the cart before the horse to introduce a Drugs Bill first; But 
I understand, and I' think t·hat the major point that was made by my 
Honcurable friend, Sir Girja Shankar Bajpai, was, that any phaimacy 
legislution would involve a considerable sum of money. from the provinces. 
Thev would have to establish colleges, training courses, inspectors and so· 
on, ;Uld there is the cry which we hear day in and day out that the provinces 
have not enough to carryon their normal functions, much less to undertake-
work of this nature. That being so, it must not appear in any way that 
we do not think that pharmacy legisla.tion should be undertaken because 
we no and we consider tha~ it is absolutely essential, and apart from the 
und('rtaking that the Government have now given, 1 think that it is the 
duty of all those of us who are interested in this legislation to bring 
whlitever pressure we can to bear in our respective provinces to !!lee that 
th3 necessary resolutions are in fact passed which will enable the Central 
Gov<:'rnment to undertake such legislation as had had to be done in . the-
case of the Drugs Bill itself. So much for pharmacy, because, as 1 said, a 
great deal has already been stated on the subject and 1 think the main 
points have been touched. Though giving special emphasis to th~ neces-
sity of having pharmacy legislation 1 wish to avoid giving the impression 
that 1 do not regard this Drugs Bill as· of great importance. I certainly 
do rpgard it as such .. I regard it as of the . greatest possible importance. 
-and I know Honourabie Members are inclined ·to try and lay emphasis on 
the subjects upon which they are particularly interested by claiming that 
th~iT subject i!!l of paramount importance and everything ,else must stand' 
on one side. I do not fall into that trap, but.1 do agree i~h my 
HOll::lurable friend, Sir Henrv Gidnev, when he savs that this is a matter 
which affects the health of the whole nation.' He gave examnles of 
aduUerated Quinine. I myself was shown by the police in Arn.ritsar R 
!':R-mllle of quinine tbat was being sold in a district in the PUI\lab where. 
m~h rii  is endemic .and had actually assumed the proportions of an epiaemir. 

D 
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The quinine that was being sold was very cheap, but on analysis it was 
foulla to be nothing but straight and pure chalk. And the epidemic which 
had assumed very serious proportions had resulted already in very high 
.death rates indeed. .  .  . .. 

,AIlKoDpurble Kember: Not even faith ~Ure I 

]0. -I. D. BoYle: No. I was shown one other sample, and that was in 
.Bombay, 'of what was supposed to be a cheap form of aspirin, and instead 
of the genuine article, it had already caused serious results in one parti-
oCular district of Bombay City and the stock had been seized. There was 
no doubt that the preparer of the stock had only meant to produce some-
thing innocuous, but in actual fact, owing to the lack of knowledge of 
:oebmpuundiBg he had prepared a medicine in which was included some 
:8cid-.:..the name of which I forget now,but it does not matter much to 
HIJDoUl'Bble Members-that, according to the Government Analyst, one of 
those tablets taken by a .patient. would produce .. serious paiD, two would 
produce coma and anything more than two, particularly on a person with 
;a weakho!lrt, would certainly cause death. Those examples are. not 
examples thlrt are . extravagant , nor are they examples which come from any 
·onep&rt of India. They can be repeated a thousand ~s over and from 
-ev.:lry quarter of India. Therefore, I do agree with my Ronourablefriend, 
'Sir ~ Gidney,.<Wb8II. he.'8&ysthat it is impossible to over-estimate the 
importance of this Bill and no' difficulties or differences of opinion as to 
whet.he'r this tecbnical Boardsbould be constituted ~e y from Bengal 
·or 'il.ywhere else, 'should be allowed to stand in the way of turning it into 
law btthe 'earliest pGBsible moment. 

N('w, the Bill as 'it was introduced had two apparently very obvious 
-dangers. The first of these was that provinces were given the right under 
the Bill to enforce the legislation wheneverihey thought fit andlluitable. 
I  . realise the constitu~iona  difficulty. I appreciate that even after passing 
·the resolutions that they have done to authorise the Central Government 
to JlRSS this' e i~ation) the Central Government is still unable to take away 
from those provinces who are administrative agents of the Central Govern-
ment in "thisrespeet, the right to introduce the Bill as and when they 
think fit,and I think it comes m from those who have· been pressing for 
-autonomy on every occasion, now to reduce from the powers of those very 
'Governments :t.he autonomous rights that have been given to them under 
the Government of India Act. But, nevertheless, it was obviously highly 
-desira.ble that this legislation should be introduced uniformly throughout. 
the ,,'hole of India. The second point of the greatest importance was the . 
· desi!-ability of uniformity of standards of various medicines and drugs that 
were going to be used. Both these matters 'were, as C8D be Been from the 
· report of the Select Committee, very fully discussed. If I am giving away 
no "ecret, I may say that it was perhaps the main subject of discussion. 
'When the constitutional difficultv had been overcome or had rather been 
explained to us and it was clear that it was correct, we had to go into 
way!; Rnd means of overcomin~ that difficulty. It was explained to UR, as it. 
'hn" been explain ell nowhy t.he Hononr!tble Member' in chaT~e of th€' 'Rill. 
· that the only thing that can be done is to use a certain amOlmt of moral 
sm.sion O~I t·he C'..overnments, Imd that could hest he done by ~ome for111 of 
cOll!;ultative committee on which an the 'Provinces would 'be represented 
. whh·h wonld have meetings specially t.o discuss t.he dates when the Bill 
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"hould be introduced and :my changes subsequently found necessary to be 
made, in the schedules. As my Honourabfe friend has explained, there 
is Ai body already in existence called the Central Advisory Board of Health, 
~ hjch, in fact, is constituted of the members of the Education, Health and 
Ll'.oos Department, and provincial Ministers from diffeJ,'ent provinces re-
presenting the department of Health_ That would seem to be, therefore, 
1l !!'essonable body to consult with on this matter. But I should like to 
m~ e an assuran~e from my Honourable friend that, in fact not only will 
thev be eonsulted but that a meeting will be held with that item on the 
:8WlrtJa at the earliest possible moment, to ensure that the Bill is intro-
ducf\donthe same date throughout the whole of the country and that the 
Provincial Ministers will, at any rate, in so far as promise given to this 
committee is concerned, will 'Promise that no changes will be made in 
the schedule without a great deal of consultation. It is in the Bill that 
it 'i~ to be after consultation with the Technical Board, but they are not 
compelled to take that Technical Board's advice. I do nOli think there is 
anything in the Bill which says that they 'must aceept the advice given 
by ~he Technical Advisory Board. That could be done after all by dis-
('ulJS:on in this consultative committee whether it is B sep8l'8te committee 
()r the Central Board of Health . 
. '''the mmouiabl. Sir Clirla Sh~ lS&Jpat: On a point of personal 
explanatiOll. Sir. Yon could not. without infringing on the executive 
Ruthorit.y of the Provincial Governments, say that they m 1 ~t accept thil': 
adviee. The words used bv mv Honourable friend are moral suasion and 
tbnt certainly would be US~. '. . 

lIr. ~. D. B011.: Thank you. That is really what I meant. '1 realise 
thAt ·it is impossible to bring compulsion on them. Nevertheless, the fact 
that all the· provinces represented by their Ministers meet on such a BolU"d 
~ j;: ou d make it very difficult for one particular Minister to claim special 
exemption for some particular drug whatever it may be, when all the others 
do' not approve of it. 

That brings me to the Technical Advi1Wry Boa.rd itself and it is clear 
from the amendments on the Order Paper that a number of Honourable 
Mp.mbers intend to dilate on this point at some length. I should like to 
make only two points. namely. that the Board has now got a non-official 
maj<'l'ity, thereby bringing it into line with the similar body that was set 
up in England under the Therapeutic Substances Act and, secondly, that 
we.fol"hould avoid at all costs getting into arguments and discusBionp either 
<m !lrovincial or parochial or territorial or communal lines or anything eIRe 
·as t() the personnel of thi!'; RMrd. The only qualification 8hould be. for 
this most important Board. that we shall get people with the very highest 
pO!'lsible qualifications for that job. 

~o . as to the Board itself, it has been suggested, as Honourable Mem-
bers' will probably have seen in the various recommendations made bv 
outside bodies. that representativetl of the trade. by which I mean local 
mfl.nufacturerb and importers. should be included. At one time 1 mvtlelf 
thoug-ht that that would be a highly desirable feature but after consultation 
and i 1I1ks with my other colleaJrues. 1 am inclined t() agree that desirable 
t~o h it be in Gbme waytl, it is to a c8ff;ain degree improTler that those 
who will be ro;r~ht ",-jthin the mischief of this Act should find a seat on 

n2 
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the technical board which "ill· formulate the policy. I understand that 
(lovemment are prepared under section 5 (5) to set up special sub-com-
miti,ees and I hope very much that one of the special committees will in 
fact consist of members of indigenous manufacturers and importers of 
drugs to this country, so that they may advise the technical board on the 
diffioulties which are likely to arise from carrying out the recommendations 
of the Technical Advisory Board itself and I would further suggest in this 
respect that as far as possible· that special committee should be setup at 
the same time. at an:" rate not later than the Technical Advisory Board 
TtsE:E. 80 that they can act as permanent check to see that the recom-
mendations of the Bourd :Ire in flld practicublE' from the point of yiC'w of t,he-
trad~. 

Honourable 'Members will 'note in the Bill there is only one Pharma-
copoeia mentioned and that' is the British Pharmacopoeia and that the 
Select Committee have added the words "or any other pharmacopoeia, 
authorised in this behalf by the Central Government". That phraseology 
would allow of Government introducing other pharmacopoeia which 'they 
consider suitable. It has the advantage that it entitles the Central Gov-
ern me.nt not to recognise the pharmacopoeia of any country which they do 
not wish to recognise and it is clearly not possible to enumerate in a .Bill 
all the different pharmacopoeias without intensive research work beforehand. 

Now, there are a certain number of more detailed points with which. I 
'Wish to() deaL The first of" these is in regard to registration. I think it,is 
cleRr that as a result of the work of the Select Committee in 80 far as 
patent and proprietary medicines are concerned registration is on ~ neces-
sar.Y where the formula of a particular medicine is Undisclosed. Now, 
most. importers anyhow, I cannot speak for the indigenous manufacturers 
of patent and proprietary medicines. import a very considerable range of 
such medicines_ They do not import just one patent medicine. They 
import a great number. I am quite sure that this is in fact the Honour-
able Member's intention but I should like to have the point made absolutely 
chHr that the importer will be entitled to take out one registration in 
respE'ct af all his range of patent and proprietary medicines and that it will 
not be· necessary for him to take out a sevarate regist·ration certificate in 
connection with all the individual items which ma~ amount to 30 or 40 und 
in some cases even more. 
Now, another point, Bnd an important one, concerns Inspectors. I think 

it 1"l clear that in the case of Bills of this type which are really enabling 
B;}k rules will be made concerning a great number of matters and a great 
deal will devend· upon the Inspectors and in the Select Committee you 
will notice that a change has been made to ensure that as far as pQssible 
In~pectors are not in a position to abuse the powers' which they will have. 
'There was an alteration made in connection with the right of an InspE'ctor 
to withhold permission to sell the stock without taking any further action 
against that stockholder in court and that point has now been covered. 
The rllain point is in connection with the qualification of Inspectors. I quite 
appreciate that it is difficult to hy down their qualification!; in a Bill but 
I vresume that it will be done under the rules and I would most stronl!h-
urge that if sueh qualifications are laid down, they should be laid down 
~. the Central Govermr.ent and be uniform throughout the whole of India 
!md. the Provincial Governments ~hou d not have the right to set up their 
own particular standards for Imlpectors in different provinces, 
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Indirectly, that brings me to the question of the rules to be framed 
. id~r this Bill which, as I have said, will really constitute the Bill itself. 
:Most of the provisions of the Bill enable the Government to make rules. 
I know that Government have certain sta.tutory obligations as regards rules 
and tlte publishing of them in the official gazette and so on but I do urge 
on Government that they should go beyond what is necessary for them to() 
do under' the law and that they should give prior publication of such 
rules so as to enable the trade to make their recommendations in 
advance and get the rules altered, if necessary, before they finally become 
law and that they should wherever they think there is any difficulty get 
into direct touch with the trade itself even before they frame the rules. 
It seems to me clear that in the case of a Bill with such technicalities as 
this, it is just as difficult for Governmeqt and it is just as difficult for the 
highly scien~c people who will constitut~ the Advisory Board to know 
the difficu1iies of the actual trader and I do think that as he is ilie person 
who is, ultimately, responsi.ble he should be consulted on every possible 
occasion and given as long a time as possible to make his suggestions. 

Now, Sir, ~ wish to refer very briefly to the definitions. Both in the 
definition of drug and of patent and proprietary medicine, you will find 
3 reference to the use of such drugs on animals. Many Honourable Mem-
bers are proba.bly aware that drugs used on animals are very often not of 
t.he correct standard of punty, of the same standard of purity that is 
required for human beings and one does not wish that drugs that are suit-
:able for animals should be excluded from this Bill. At the same time 
J quite realise that we are trying to prevent the unscrupulous use of bad 
medicines on human beings and, therefore, Government must have the 
power to see that such drugs as are intended to be used for animals are 
not, in fact, at any stage uSl:ld on human beings. Government must 
have, therefore, power to control the use of drugs for animals and I do 
hope that the Honourable Member will see to it that executive instruc-
'tions are given that in the case of drugs that are exclusively used for ani-
mals, proper exception should be made in the case of well known medi-
,_,jues for that purpose. 

Now, Sir, I wish to refer to clause 11. This is one of the clauses 
which enables the Government to make rules. This 
is ,one of the major clauses of the Bill 

3p·x. 

'in that respect and I want to refer in partiCUlar to 
clauses 11 (2) (k), 11 (2) (i), 11 (2) (k.) and 11 (2) (l). a~se 11 (2) (h) 
refers to the submission of samples by importers. Now, Sir, I know 
that one cannot legislate on the assumption that Government are always 
going to hinder or ill treat the people to whom a Bill will apply but this 
il!l a matter of the greatest possible importance. The drugs are imported 
at the main ports and in the case of a great many drugs, particularly sera 
and vaccines, they come out in.specially air conditioned compartments in 
the ship. If they are to be detained at Custo()ms office for any length of 
period, by the time they are released they are of no value to anyboCly. I 
hope, rather I presume, that the Customs officials will do jGst as they 
do with other commodities and take an occasional samp~ only. But I 
'expect that the Honourable Member will give instructions that even in 
the case of a consignment that is held up, and perhaps quite rightly held 
up for test, a sample onI! will be taken and the rest 01 the goods should 
~ allowed to be taken delivery of and put int() the godown of the buyer 
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even ·if he cannot sell them while the test is being taken. I know phat 
in the case of some tests it is a matter of weeks and weeks before a final 
result can be achieved and it will be impossible for those drugs to be kept 
in old godowns on the pier for the period till that test has been carried out. 
Therefore, I wish to draw the attention of the Honourable Member to this 
matter so that he may give instructions to the Oustoms authority. After 
all the appraiser who does this work is' not a technical man, he is even less-
technical than we are, he cannot realise the damage that is being done and 
unless specific instructions are given to them to rriake oertain that as 
little delay as possible is made in this matteI', I t.hink there is -aefinitely' t1: 
risk of some damage being done. 

Now, Sir, section 11 (~) (i) refers to t.he evidence t.o be supplied, Vi'he-
ther by accompanying documents or otherwise, of the quality of drugs 
sought to be imported. I presume all that is required is the ordinary 
shipping documents or copies thereof. I think this matter should be made 
quite clear so that the Customs people may not ask for all sorts of papers-
which may not be available. Sub-sections (k) and (1) refer to the condi-
tions to be observed in the packing in bott.les, packages, and the mode 
of labelling drugs, et,c. Here again I am quite sure that it is the 
intention of the Government not to interfere with the trade more than 
it is absolutely necessary. I ·am told by doctors tliat c!3rtain drugs must 
be imported in glass bottles of a very dark colour, for the light will affect 
Ule quality of the drug. In a matter like this nobody would grudge the 
Government the right to insist on this being done if the manufacturer 
happens to be ignorant about it. As I have said, Sir,' it is not Govern-
ment's intention to interfere in such a way but .after all we are giving 
powers to all sorts of people who may not be in such responsible position 
as the Honourable Member in charge of the Bill and I am, therefore. 
asking that necessary instructions should be given to ensure that no em-
barrassment of that kind is made poSSible. 

In Chapter III, clause (7), sub-section (2), and in Chapter IV, clause 
13, sub-section (2), there are provisions made by which Governments are 
empowered to make changes in: the standards laid down or to any of the 
provisions of the Bill. The Select Oommittee was able to secure the 
introduction of the words "after consultation with the 
Technical Advisory Board" and that is, as far as I under-
st.and, all th!it is· possible' in the matter. But a minimum. 'period 
is laid down of three months. I know it is a mmimum period and. 
therefore, I have not moved an amendment. but we consider a three 
months' period to be insufficient in actual practice, and, I hope, the 
Honourable Member in charge of the Bill will see to it that in effect this· 
minimum period of three months is not made a maximum period and that 
the period allowed should bf> nearer six than three months. Sir, I want 
to mention one or two small points more. One refers to the question of 
the report of the Government Analyst. I am moving an amendment in 
the hope that the period of ten days, in which a person from whom the 
sample was taken, has to give notice of his intention to adduce evidencp.-
to controvert the Analyst's report, will be increased to 28 days. I ant 
myself quite clear about it and I hope the House will support me in t~~  

An .Honourable .ember: I snpport. it. 
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JIr. 1. D. Boyle: III conclusioll, I would say that I hope MeJD!>ers 
will ga,ther from what I have said that after verv careful consideration 
of this Bill, and 1 would ,remind the House that those Mem er~ who 
are interested in this have had a rough idea of this Bill in th,eir minds. 
for two years and cprtainly these Me~ ers l).av( . ee~  ~onsid~ 'i.n the 
provisions of such a Bill very carefully mdeed, I thmk It IS ~ Bill of the 
greatest possible value to the country and I do hop~ v~ry slDcerel! that 
the Bill will now be passed in its present form as rapIdly as. possIble. 

Dr. P. :If. Banerjea (CalcuttR. Suburbs: Non-Muhammadan Urban): Sir,. 
I am not an expert and after the speeches of three great experts 1 was 
overwhelmed with feelings of hesitation and trepidation in rising to speak. 
Fortunately for me, my Honourable friend, Mr. Boyle, intervened and' 
enabled me to overcome my hesitation and trepidation to a very large ex-
tent. My only excuse for standing before you this afternoon is that this 
House should hear not only the views of experlis but. also the views of men 
of common sense. (Interruption.) A friend of mine asks,-who are the 
three experts? The three experts I referred to are the Honourable Sir' 
Glrja Shankar Bajpai, Lieut, Colonel Sir Henry Gidney and Dr. R. D. 
Dalal. 

'I'he ~ e Sir GUja Shankar Bajpat: Sir, may I disclaim the-
statement that I am an expert in this matter? 

An Honourable .ember: Lieuf.-Colonel Sir Hepry Gidney and Dr., 
Dalal are medical experts. 

Dr. P. If. B&D.erjea: But, Sir, Sir Girja Shankar Bajpai is an expert of 
every subject under the sun. )' 

'!'he Honourable Sir Glrja ShaDkar Bajpat: Sir, if I may presume to-
intervene again, it is only the economist who surveys tha mankind from 
China to Peru. 

Dr. P. If. Banerjea: Sir, the occupants of the Treasury Benches are· 
supposed to know everything in this world. This is why we regard Sir' 
Girja Shankar Bajpai as a great  expert on this subject. 

Sir, this Bill' has a considerably long history  behind it. For a long 
time past there has been an insistent demand for the oroper re(1;1.lation of 
the imports of drugs and of the manufacture of locally produced drugs. and 
it was in response to this demand that It Committee was appointed in 1930 
under the presidency of Lieut.-Colonel Chopra to investigate the whole 
subject. This' Committee submitted a report in 1931, but for six years the· 
report was placed on the shelf and It was not until August, 1937, that the 
• Report was brought out of the shelf and a Bill was published which con-
tained only a very small portion of the recommendations of the Chopra 
Committee. 

When this Bill was referred to a Select Committee, its members. 
thought that the Bill was very incomplete and contained· many objection-
able features and at the instance of that Select Committee, the considera-
tion of the Bill was adjourned sine die. It was also suggested by the Select 
Committee that a more comrrehensive Bill should be brought forward. Then" 
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:Sir. the Provincial Governments were approached and in all the Provinrial 
Leiis/stures Resolutions were psssed giving authority to the Oentral Govel"D-
ment to bring forward a comprehensive Bill. ~is Bill was plac?d before 
the Asse~ y in the second week of February, If I remember arIght, and 
it was referred to a Select Committee only a few days later. It may be 
ssked, why was it ntlt circulated for eliciting opinion thereon? I do not 
Know. But the procedure which was adopted by the Government on that 
ol')ccasion led to a great deal of mistrust and suspicion in the public mind 
'Snd, during the last few weeks, we have been overwhelmed with protests 
frOm all parts of the country and from all interests affe(lted. Protests have 
°come from Bombay, Baroda, Calcutta and other places and protests have 
oalso emanated from the medical profession, the chemists, the pharmacolo-
gists and the manufacturers of drugs and medicines. It may be said that 
these oprotests are based on ignorance and self-interest. But that is not 
"8 correct view to take of these protests. It may be that there °are some 
interested persons but there are also many others who are completely dis-
:interested. The President of the Medical Council of India is not an ignor-
oant person, nor is he interested in the manufacture of drugs. The Secre-
°tary of the Indian Medical Association is neither an ign.)rant person, nor 
is 1I:e ~id~d by any selfish motive. I .. will plaoce before you the opinion of 
:a dlstmgUlshed colleague of ours, namely, ° Dr. Deshmukh, who observed II 
few days ago . .. . 

Syed Gb.ul&m Bbik .&iranl (East PUnjab: Mllhlill'tmad°an): What a pity 
he is not here himself? 0 

Dr. P. N. Baaerj_: He is not here, but he expressed bis opinion in the 
Jorm of a sta.tement to the Press. He £lays: 

"It. iso clliIicult to imagine a more dishonest measure than the Drugs Bill of 1940 
brought by the Government of India.. I do not want to go into the details of tbe 
BiU at the prel8nt time, but thia ia the third appearance of the Bill before the 
Legisu.ture and with every re-appearance it has become more objectionable." 

He says further; 

"Oue does not Bee any trace of experience, of import, diatribution and manufac-
ture of drugs in the Advisory Board al recommended ill the Rill with. the Ilominatf'd 
oPresident. aDd an appoint.ed Seoretary." 

He adels: 

"The trick of having two oSchedules and leaving eacoh province to declare wh8D 
Schedule No. II' will come into force removes the idea of simultaneous beginning 
.of control of imports and manufacture of dru .'~ 

And he concludes with the words: 

"The Bill.is. a thoroughly dishonest Bill trying _to sneak in during the war tIme 
-when the maJorIty of elected Members of the Legtslat.ure will not. be present As 
Buch, it. deserves to be summarily thrown out." - . 

These are strong words. But from whom do these words come? 
~hese. ords. come ~om a gentlema.n ~ho occupies one of the highest posi-
:tlons m Indian so~ety, who was tWice a Mayor of the Corporation of 
Bombay and who IS known as one of the leading medical men in India. 
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.~u aDa Z&far AU JDLa.n (East Central Punjab: Muhammadan): If that 
logiC J8 correct, then 'ill the Bil1s that havt' bee)) can·jed through are 
• dishonest. 

Dr. Po •• Bauerjea: We must consider his word!! because he is neither 
an ignorant person, nor is he an interested person. There are other opinions 
to which I will not refer at the present moment. But I will ask my Hon-
ourable friend, the Mover of the Bill, to() consider in what way he can meet 
the objections which have been raised  against t.he Bill. The Select Com-
mittee, I admit, has improved the Bill to some extent, but I am afraid the 
improvenlents introduced by the Select Committee have not gone far 
enough. They have not removed many of ' the object.ionable features of the 
Bill. 

Ro\'\', Sir, the object of the Bill is, as appears ro J~ the Statement of 
Objects and Reasons, to implement the recommendatIons of the Chopra 
Committee. Have these recommendations been implemented to the full 
extent? I say, 'no'. This'Bill differs from the Chopra Committee's recom-
mendations to a very considerable' extent. It also differs to 
a very large extent frOm the draft Bill which was circu at~d 
to the Provincial Governments by the Central Governments short whIle 
ago. Why should this departure have been .~ade from the ho~ra CO.m. 
mittee's recommendations and from the proVJslons of the draft .Bill whICh 
was circulated to the Provincial Governments? Sir, it may be said that 
times have changed. I agree that times have changed. When the draft 
Bill was circulated to the Provincial Governments, Provincial Autonomy 
was in existence. Congress Governments then existed in many af the Pro-
vinces and in order to satisfy the Congress Governments, a Bill was circu-
lated which would be acceptable to them.. Now that the Conwess Gov-
ernments are out of office, the Central Government have no hesitation in 
bringing forward a Bill the provisions of which are to a very large extent 
different from the provisions of the draft Bill. Is this Mnest, is t.his 
straightforward? 
I will not discuss the clauses of .the Bill. but I will mention only 80m€: 

of the important provisions. Sir, no attempt has been made in this Bill to 
give simultaneous effect to the measure at the Centre and in the provinces. 
The result will be that while importation will be, controlled, the local manu-
faCture  of drugs will not be dealt with satisfactorily from the very begin-
ning. Besides it is not laid down that there should be uniformity in res-
pect of locally manufactured goods and of imported goods. Two schedules 
have been provided in the Bill, one for locally manufactured goods and ·the 
other for imported drugs. This, again, raises su!!picion in the minds of 
the people that it is the intention of the Government to deal with imports 
in a manner different from the locally manufactured products. Then, 
also. we find that the composition of the Advisory Committee is different 
from the composition which was suggested by t.he Chopra Committee and 
from the composition which was given in the draft Bill. Why has this 
dep~~ure been made in this respect, may I ask? With regard to the com-
poslt'lon of, the Advisory Committee I mu!!t say that the Bill will prove in-
ruc~uous if the Advisory Board does not command the confidence of the 
.pub!ic to the fullest extent possible. But .no attempt hal! been made to 
IDSPll'e confidence in the public mind. The Select Committee has introduc-
ed some changes, it is true, but these cha.nges ought to hav~ been of a more 
radical character. 
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D~. P. N. Banerjea.] , 
So far as the actual provisions of the Bill lII'e concerned, what do we 

find? We find that enormous powers have been vested in the Inspectors. 
Their powers are perhaps much larger than the powers which are generally 
given to the police in this country. ,This reminds me of the ~n~ m~~
1!ion that in India still exists what is called the police-state, and ev,en ~ 
the case of such a non-political measure we are going to be governed by 
regulations which appertain to the police rule. 

My Honourable friend, Sir Henry Gidney, is an expert on the subject. 

Lleut.-Oolonel Sir lleDI'J Gldluly: I have repeatedly Baid I ~ not an 
expert on drugs. I willingly give place to my Honourable friend, Dr. 
Banerjea. 

Dr. P .•• Banerjea: I admit the humility and modesty of my onou~
able frieI;ld. My Honourable friend, Sir Henry Gidney, re ar~ the pro~
sion with regard to the powers or the Inspector as. a weak spot ~ ~ e B ~ . 
He also suggests that the application of the Bill should be ulllfol'Ill 111 
regard to imports as well as of locally manufactured products. 

Sir these are some of the UIlsatisfactory features of this Bill. Now the 
uesti~n is, what should we do with this Bill? There .are t~o a terD:ativ~s 
before UB,-one is for Government to postpone the conSIderation of thIS BIn 
and the other is to try and improve this Bill in the light of amendme~ts of 
which notices have been given by me and by some of my Honourable fnends. 

Sir, this is not a political measure. This is not a measure which has 
been brought forward in the interests of the war. The defence of India 
does not depend upon the immediate passing of this BUl. Where, then, is 
the hurry? If the Government could sit tight over the recommendations of 
the Chopra Committee for six or seven vears could not the Govenlment wait 
for four or five months by which tin;e they could get the opinions of 
experts other than Col. Chopra and to improve the Bill in such a manner 
that it may command the confidence of the public and become 0 beneficent· 
measure. Why is there any hurry to transform a beneficent measure into 
a maleficent one? This is a me,!lsure, I understand, which has been brought 
forward from a humanitarian point of view. Why spoil its effect by intro-
ducing provisions which are not acceptable to the people of the country?' 

Sir, my Honourable friends, Sir Henry Gidney, Dr. Dalal-I hope he 
will soon become a Knight-and my Honourable friend, Mr. Boyle-I 
hope he will also soon become a Knight-all these friends of mine have 
heaped high praise on the Honourable Sir Girja Shankar Bajpai. I admire 
his ,great ability and I also admire his capacity for hard work. He has 
been deservedly knighted for his hard work and he he.s earned his kniaht· 
hood by dint·of sheer ~ood work. But I feel bound to lOay that his attit"ude 
in regard to this Bill is not as satisfactory as it ought ,to have been. I had 
some personal talks with my Honourable friend, Sir Girja Shankar Bajpai, 
with regard to this Bill and he agreed to consider my suggestions in the 
House. I 

JIr. 0halrDum (Mr. M. S. Aney): The Honourable Member ought not 
to introduce extraneous matters. 
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Dr. P. N. Banerjea: The Honourable Membel'is the Mover of the BiU 
-and with his assistance we could improve the Bill in this House. He has· 
got man~ votes m his pocket. . 

Mr. IIflhammad Nauma.n: That is why he (Ian do anything he likes_ . 

Dr. P. 11. _&Dari": Yes, he is the master of the situation. I haw' 
nothing but. goodwill for him, for his late lamented brother was a friend of 
mine. 

[At this stage, Mr. President (The JIonour~ e 

resumed the Chair.] 

• 
Sir Abdul' ,Ra~im)' 

I appeal to him to take up an attitude of sweet reasonableness in 
regard to this Bill and improve it in such a manner that it mav become 81 
beneficent measure in every aspect of it. If this Bill has been brought 
forward, as has been suggested by the previous speakers, in the interests of 
the country, let all its provisions be such as will conduee to the good ol 
the people of this country, Let no other motive guide the delibere.tion «>n 
this Bill." I hope and trust that the O s~ and the Government will 
cOQ}bine in making the Bill a measure wnich wIll conduce fully to the· 
welfare of India. 

Jlaulana Zafar .Ali Khan: Sir, this Bill is decidedly one of the most 
important legislative measures brought before the House in its present 
Sesl:!;on. But I find that even after emerging from· the Select Committee 
it brif;tles with defects and affords little satisfaction from my point of view 
Rnd from the point of view of at least 300 millions of India. It seems 
to me that this Bill is concerned only with allopathy, and the Ayurvedie 
and Unani systems of medicine have been; left out of its purview alto-
gethpr. I have the greatest admiration for the Honourable Sir Girja 
Shankar Rajpai, for his talents and qualities of head and heart and for hi& 
greHt knowledge. flS a scholar. of the ,:onditions af India. But the speeeh 
which he delivered in introducing this Bill was, for the first time in my 
life (l!'1 a Member of this House. very disappointing. It seems to me that 
i ;~ l·ertain other gentlemen of the allopathic 'Yorld he has run away with 
'the idea thnt the Unllni tabillsand Ayun'edie 1'aidlf !Ire a bod,\' of qUl1cb 
who know nothing about science and whose whole system is based upon 
superstition and certain charms and amulets and arbitrary prescriptions 
for which there can be no standardisation. But I will remind the Honour-
ab!e Member. who is a student of history, that when the whole of Europe 
WS'; ::teeped in darkness it was the Muslim world which did yeoman 
sel.'vice to the cause of science and perfected the system of medicine which 
they had borrowed from the Greeks. Just as Ibn-i-Rushd, whom Europe 
calls Averroes rescued the peri.patetic philosophy of Aristotle FroI!'. oblivion. 
similarly, the Mussalman savants of that golden, age of Islam revived 
the glorie.,; of old Greek medicine by following in the footsteps of Galen 
rmJ. Hippoc.rates. And this they did because of the injunct.;,ons of the 
J./reat Prophet of Arabia. "Al ilmo ilman" (Knowledge is of two kinds) 
lfm1l1 ahdan wa ilmlll aayan (medicine . or physics and theology ~ ' 
things divine). So ever.' Mmllim scholar before he ~~ets his diploma and 
('Olne.'! out of his musjid is supposed to be versed in medicine. For five 
hundred years Avecenna's "conon" was in the curriculum of European 
('lIi\6rsities like, for instance, the Ulliven.ity of Salerno. 
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.r Maulana Zafar Ali Khan.] .. 
Do you know the name of Abu Bkar-i-Razi and his valuable contribu-

tion to medical knowledge? We came to India just as we went through 
the \vhole of the world. We lit the torch of knowledge and the world 
knows medicine through us. Now, Sir, allopathy is of high value only 
because officialdom supports it. You Ie aye the Ayurvedic and Greek 
systems in the lurch as if they count for nothing. Ask· the average man 
in the street, and he will teU you that allopathy is all right only so far as 
surgery is concerped, but allopaths are poor physicians. If you want good 
ph,vsidans, you should go to Delhi and see the famih' of the late Hakim 
AjDl81 Khan. Go to Benares and see some of the vaids. These allopaths 
t,alk of rejuvenation, and what do they tell us? Their latest discovery is 
to graft a monkey gland on the medula oblongata. But go to Benares, 
,md you will find the kayakalpa treatment which made Pandit Madan 
Mohan Malaviya 40 years younger. You go to the ordinary fa.bib and 
the ordin!l.ry void and explain to him what your malady is. His 
dir.l7Ilosis will be prompt. He will write out a preScription which will 
·eost you one or two pice. Now, go to the allopathic doctor who is rolling 
-in millions, billions and trillions, and his prescription will cost you five 
t·upeE's. Reading this Bill between the lines we find this invidious distinc-
tion ~ arin  us in the face. Drug is defined thus: 

... ··drug· inclu4es all medicines for. internal or ~xt.erna  use of human beiligll o~ 

animals, and all substances intended to be used for or in the treatment. mitigation 
or prevention of disease in human beings or animals, other than medicines and 
'Ubstance8 exclusively used or prepared for use in accordance with the Ayurvedic or 
.t:uani systems of .medicine;" 

If medicinal products which alleviate human or animal suffering are 
arugs why not those substances which are produced by Unani tabibs or 
Ayurvedic vaida should also be drugs? That shows that the Ayurvedic 
am] Unani systems are outside the s~pe of Government consideration. 
But they must know that in spite of this patronage of the allopathic 
sys1,em the Ayurvedic and Unani systems still live and will continue to 
live. Only two courses are open to the Government. Either the ta i .~ 

·and vaida are quacks and are a danger to society and, therefore. they 
mnst be sent to jail and their system condemned outright; or they are 
dOlne: some good to the country, which is a fact: millions and millions 
lIre going to them and they are being cured of their maladies, and in that 
('asc, they have· a right to be recognised. But you do not recognise them. 
Thi~ Bill does not recognise them. They will have to be recognised. You 
clo not patronise them; but go to Hyderabad, go to Baroda, go t·o Gwalior, 
go to Trsvancore. go to Mysore-all these big States recognise and  patronise 
tbem. 

You have drafted this Bill in order to improve standardisation and to 
see to it that medicines imported from outside are of unexceptionable 
Ch'>l'Rcter and there is no adulteration in them. But what are you going 
1;0 do in the case of medicines imported from Indian States 'I Perhaps you 
will say that although you do not recognise those systems, the medicines 
·prepared according to the Unani and Ayurvedic recipes must still come 
within the ambit of the law. You will require .importers from Indian 
.St ate;; , just as you require importers of medicines from Europe and 
!uuerica, to display the ingredients of the medicine contained in a bottle 
<Jl1 the outside llibel. For insbl11ce, it will be a sufficient pas!:port for an 
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importoel' if the ingredients of a bot ... le of medicine are labt'lled--strychinine,. 
iron and n1;lx vomica, .because you comprehend these terms. Now, luppose 
the bottle IS labelled 1D Baroda, or Hyderabad or Travancore .. Pan;r maya 
Shutar arabi, ustokhudus, todri". Will you understand that and pa"ss. 
the labelled bottle? .  .  .  . 

Dr. P. 11'. Banerjea: Please translate. 

J[aU1&u Zafar Ali Khan: Ask the Education Member: he caD 
tranRlate. He ought to know, being a Persian scholar of no mean order:' 
according to your ovm theory he ought to knO'W what is Panir maya Shutur 
'A.ral)i and what is UstokhutiuI< and what iR Todri. If he does not know 
then Britishers are not fit to rule India and they ought to get out. So, 
Indian States will have to be taken into consideration and some sort of 
arrr.ngement will have to be made with them. This law must be uDiform,. 
whatever it is. I know it is defective: I know the time will come when 
it -.Yill be perfected-by and by it will be: but it must be introduced 
thl'Oughout the length and breadth of India to co-ordinate all parts of India. 

You propose that a Board should be constituted known as the Drugs 
Technical Advisory Board. This Board has been invested it~ large 
powers. But as has already been pointed out by my friend, Dr. Banerjea,. 
the general impression is that the Board consists mainly of officials. The-
majority of them are officials, although in order to inspire confidence in, 
the publici mind the majority of the members on this board must have 
been non-officials-gentlemen knowing something about higher science, 
something about advanced chemistry and not ordinary medical gentlemen 
alonp. .Then again, on this board we do not see any representative of the 
Unllni system of medicine or of the Ayurvedic system Qf medicine,. 
although they ought to have been there. " .. 

Xr. J[. S. Aney: Those systems are excluded from the operation of 
th~s 'Bill. 

Maulau Zalar All nan: You know that India has got a pharmaco-
preia of its own. The va.ids have their pharmacopreia and the hakimB' 
have their pharmacopoeia. But so far as pharmacopoeias are concerned, 
you think that London alone is the place where such a list of medicines or 
medical substances and drugs can be compiled . My definite opinion is 
thiit the consideration of this Bill should be postponed for at lea.st two 
Yfnrs: in the meantime witnesses should be caned from all parts Ot India' 
--allopathic, Greek mpdicin~ and A~T Irvedie a  theRe Rhonlrl bf ('ollt'd 
befl)re the bar of public opinion and given a chance to represent their' 

-interests. Then and then alone will a law of this nature be regarded as 
something like satisfactory. Meantime, Government should st8rt a com-
pilp.tion of an Indian pharmacopoeia. There is a· British pharmacopoeia, 
the'"Cl is a German pharmacopoeia, there is an American pharmacopoeia. 
and India should have a pharmcopoeia of her own. 

Again, .the definition of 'drug' is somewhnt unscientific, when ~ ou talk 
of ;:cience. Drugs, as I know from my limited knowledge, .lire those medi-
cal r.ubstances intended for the alleviation of human suffering or animal 
suffering. which belong to the vegetable world. Similarly, these sub-
stances if" they' come from the mineral world are (laDed chemicals: and 
if they come from the animal world. they are called organo-products. So 
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there is some want of darity' in the definition of this term, and the Hon-
oU!'uble Member in charge of the Bill would be well-advised to see to it 
~that wherever this expression hal; neen 'ased in tje Bill it should oe 
,clari.fied. 

'!'he powers with which inspectors are invested under clause 21 are 
vast. If mv humble suggestion that the consideration of this Bill may be 
pO$t.poned for another couple of years does not meet with the I1opproval of 
t.~e: Honourable Sir Girja ;Shankar Bajpai then I think that the grievances 
'Which the public seem to have in plenty against this measure, as we find 
:it :lOW, should be removed with a sympathetic attitude. I think there 
;are other gentlemen who wish to speak on this Bill and who want to go 
through it clause by dause and so I shall not detain the House any 
JO ~'. r. Sir, with these words I resume my seat. 

L\ellt.-Oolon81Jl. A. BU.m&1l (Nominated Non-Official). Mr. President, 
I think therEl is a good deal of misunderstanding regarding this Bill. My 
two Honourable friends, Dr. Banerjea and Maulana Zafar Ali Khan, just 
nO':. offered a few criticisms on the Bill, but I am afraid they were 
,throughout labouring under a misapprehension. 1 shall, however, try, 
as far as possible, to prove that their criticism was not at all justified on 
thi .. occasion. My friend, :Maulana Zafar Ali Khan, complained that this 
B~  did not include Ayurvedic or Unani system of medicines or drugs 
belonging to these two systems, and I think, if I understood him correctly, 
he ARid that this Bill rejected'the drugs prepared uncIer these two systems. 
~ )t'hin  of the sort. This Bill does not pretend to cover Ayurvedic or 
~~'iJJi drugs or medicines,'beoause the difticulties are innumerable. This 
pOint, Sir, was discussed thomu~h y at the Relect Committee stage, and 
we came to the conclusion that as there was no standard pharmacopmia 
either of Ayurvedic or Unani system,-and if there is one,-Iam"llot aware 
.of Rny existing,-we could not legislate for drugs prepared unaer these 
-systems and bring t·hem within the scope of t,his Rill .  . .. . 

XAul&1la Zafar .Ali Khan: Karabady .  .  . .? 

Ueut.-OolOllel •• A. Ba.hman: WeIl, 8S far BS I know a little of the 
Unani system, and I do not know anything a.bout the Ayurvedic syst-em,-
I have very great respect for this system in many' ways,-but quite 90 
per cent. of the ,medicines which are used have Dot been thoroughly tested 
either clinically or chemically or by any other method. I am not satis-
fied myself . 

lIaulana Zafar All Khan: You can satisf}" ~'ourse  by testing some of 
them. 

JIr. Pn8ldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has had his say already, and he cannot interrupt the Honourable 
Member in this way. Besides, the Honourable Membel' is not in his 
'Place, and he C'lnnot intervene in the debl\te from any other place. 
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Lieut.-Oolonel K. A. bhman: Kow, some' of my friends 'suggested 
that we should postl'onethe consideration of this Bill for at least two 
:;-ears. To start with, their object 

Dr. P. 5. Baneriea: I did not say so. I said you should postpone 
it for ipur 01' five months. 

Lieut.-Oolo.Del •• A. Rabman: Well, if our attempt is dishonest in in-
troducing this Bill now, in four or five ino~ths you cannot introduce 
honesty into it. 

Dr. P. 5. Banerjea: I said that was the opi~i n of 'Dr. Deshmukh . 
... 

Lieut.-Oolollel 1t'I. A. BabmaD: I am . sorry that my friend has intl'O-
duced the name of al.lother professional friend of mine. I have gt'eat 
respect for him as r~ ards his professional abilities, I was his fellow 
student, but if you mix up politics in a matter which ooncerns life and 
death of human beings, then I totally disagree. 

Now, t:)il', as l'(,gards throwing out thi~ :Bill'or post)lOning it for fivt: or 
~ix. months or for two years as some Honourable Member suggested;. well, 
if your object is to oompile a comprehensi-ve Indian pharmaooporia, then it 
cannot be achieved so easily. 1£ you are in earnest, you should start. with 
Ii. Committee of experts under the direction of the Technical AdviSOry Com-
mittee which we I:Irc going to set up and proceed with the work. Some 
eminent physicia!ls bhould sit on it and work laboriously in right earnest 
and it ~  be a task of t.rel.llendous difficulties, and it will take not only 
five years, but eyen more than that, and then, certainly, you can come 
out with ~nothe ' Bill including all these drugs, of which BOme :>f my 
friends are so fond. Sir, I was away this morning on some other duties,-
and I may be excused if I were to repeat some of the points on which 
some of my friendt;:may have touched this morning. I remember,-I 
think it was in 1927,-in the Council of State a similar measure was in-
troduced by the Honourable Mr. Haroon Jaffer. He moved a Resolutiun 
in the Council of State recommending to the Governor General ,in Council 
to take immediate steps to control, what he called the craze for medicinal 
drugs, by e is ~ion and for the standardisation of the preparation of 
such drugs and their sale. He rightly pointed out the practic~ of .many 
unscrupulous traders belonging to India and outside India dealing in 
drugs and chemicals of defective st17ength and of impurequBlity !ind un-
tested sera. and vaccine as a great menace' to the public health in this 
country. 'Then tI,e Council of State, as Honourable Members are dware, 
passed a Resolution to this efJect,-that the Council recommends to the 
Governor General in Council to urge all Provincial Governments to take 
such steps as may be necessary to control the indiscriminate 'Jse of medi-
cinal drugs and h If;gislate for the standardisation of the preparation find 
sale of such drugs. Now, thai Resolution was adopted in 1927. Then, 
my Honourable friend, Sir Henry Gidney,-1 think it was II year latel',-
he was only Lieut ·Colonel Gidney then,-in this very House insistent ~

pressed this point to control ad.ulterated. drugs. I think he went so far I\S 
to fhreaten to m' v~ for leave to adjourn the Bouse for the considerati,m 
of what 1)e describea aE the gigantic quinine fraud, and h.e stressed H,e 
fact that India was par excellence the dumping gro1pld fo\' every variety 
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of q'uack medicines and adulterated drUgs manufactured in all pllol'W of 
the world and thnli htlr markets were glutted with useless and deleteri(;us 
drugs sold by unguaUfied cheDllsts who were themselves a public danger. 
And he did say it very rightly, and as a remedy, he suggested that we 
should immediately take steps to bring forward a Drug and Pharmacy 
Act. Now, Sir, through the columns of the Indian Medical G()8ette, I 
t·hink General Megaw also drew a picture in very lurid colours when he 
described India as a place of quacks, quack traders, quack !nedicine 
mongers und so l'U . 

.An Bcmolll&ble .ember: Quack Doctors? 

Ueut.-OoloDel II. A. BahIlllD: I am afraid there are Doctors her~. 

but this Bill does not legislate for them. If 'this Bill were to cover 
Doctors, .L would bring Dr. Sir Ziauddin under it, because very often 
people go to Dr. Ziauddin for  medical treatment and he treat-s them,-I 
do not know with what result. 

Sir, as recentJ~' as 1987, Dr. Anderson, the Secretary of British MedI-
cal ASSOCIation, oo.ured all over India at the Association's directions and in 
his Report he referred to the ~tur in  fact that the market in India was 
flooded with drugs and preparations of . impure quality and defective 
strength. It was well-known that firms in other countries manufactured 
cheap and mferior drugs especially for India with the result that local pro-
ducers followed suit. Well, Sir, these are really authoritative statements, 
and it is "ertainly a deplorable state of atlairs. So this Bill has not come 
before this House a day too late. In fact, it has been long oyerdue. 

Now, 'Sir, we hellr so much,---and I daresaythis morning manv Hon-
ourable Members must have touched it,-we hear so much abo\1t the Drug 
Inquiry CJmmitte-e which was presided over by Col. Chopra. The om~ 
mittee toured e*!l.llively all over India and examined a. large number of 
witnesses nnd submitted its· ·Report in the form of ,8 voluminous docu-
ment running over several hundred pages embodying conclusions on all 
Rspects of the problem. But years lapsed and nothing was done to carr;v 
into etlect the recommendations of that committee . 

.An Honourable Kember: Who was responsible for tliat? 

Lieut.-Onlonel •. A. 'R.a.bm.,,:· As was pointed out by the BtAateBman 
4p.lI[. 

the otb.e:.-day, the responsibility did not rest with Government. 
The delay in producing the present comprehensive measure is 

to be accounted for less by official dilatoriness than by an und.erstandable 
reluctance to encroach on the Provincial list. After the Chopra Com 
mittee reDcrt Government no doubt hoped that suitable action would be 
t!l.ken by 'the Provincial Governments but nothing of the sort happened. 
Then, in H137. wher, the Central Government saw that nothing was forth-
coming the', introduced a Bill only coverin2' its own sphere of. nctivitie~. 
i.e., regulating the import of drugs into Brit.ish India. But it fell through 
because it was not comprehensive and the public once more elamour'!n 
and rie-htlv lIO. for a more comprehensive measure. Hence this Rill ha" 
beenbrou!!ht forward. Now. the criticism mostlv has been t.hat it is incom-
plete. Cert;Jinlv it is not· complete. and as my Honourable' friend. Dr. 
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Dalal, said, nothing ~a :  perfect in this world. The first criticism ,is ,t.hat 
its provisi.;,];)s do not include the Pharmacy Act and I understand well that 
pbarmacy and drugs should go together. If you enforce one you must 
enforce the other. This point also was discussed and an a-;surance has, 
boon given by my Honourable friend, Sir Girja Shankar Bajpai, that. they 
will immediately take steps to consult the Provincial Governments with 
a view to. undertake th~ passage of such legislation as early as poosihle. 
Let us horp the Bill will come before us as soon as possible,. 

Now, ::;ir, talking about drugs, they fall under three heading;;; (I) 
those which belong to the vegetable kingdom ~are called drugs, Qji)tho:>'O 
which belong to the mineral kingdom' are comparatively 'recent, rellledinl 
agents obtained by vllrious chemical operations, and other products o ta~I1 

ed by a very complicated process of j;ynthesis, and (iii) those which belong 
to. the u.nilIlal kingdom are what we generally ca ~ biological producb 1iI~(' 

sera, vacc;nes, and gianri products, etc. The q,efinition of "drug" is gi. ... t>ll 
in clause 3 (b) of Chapter I and an occasional reader will !it "nee say that 
the first vuct. of the definition is in oontradiction of the last, because " 
drug is c6mprehensive term and it must include all the drugs under the 
sun. But this does not contain drugs prepared under. the Ayurvedic 
or Unani !lystemE<. But, as 1 pointed out just now,there is no standal"II 
form of pharmacopreia prepared and a.ccepted by' the scientific world and 
it is impo!>&ible k include those drugs in the scope of the present Bill. . To 
a layman one dru~ is certainly just as good as the other, whethe. it is 
prepared under t.he. allopathic. or under the Ayurvedic or Unani system. Tf 
you bring ('ne uader control you leave the floodgates of the Jther:;, open 
on the disense-riJdl'fl millions of India. Therefore, in TflY opinion, it is 
time when Government should seriously think of compiling a more c)m-
prehensive Indian pharma.copreia which would contain medicines (}f indi-
enoU ~ origin be::lides those which come under •• approw,d and Known" 
or included in the Bmtish Ph8.l'IDacopreia. As I pointed out, it, is not a 
t:ssk of a vpar or two but it will take a few vears. And if Government. nr£' 
anxiouS' ~d seriOl!,> about it. as soon as an Advisory Committee is appOInt-
ed they should have It Rub-committee under the direction of this verY 
Ad~ Joi y Technic".! Boarll to ::;0 into this question. And then the tim~ 
will come to inch.de slJ the drugs which are being sold in India. 

Now, just a few words 118 regards patent medicines. Everyone knows 
that patent medicines are increasing day by day. You find in every morn-
ing newspa!Jer thHt a certain medicine will cure any disease under the sun 
alld any chemist you visit will give you any number of pateut medicines. 
so that even medical advisers are di~tur ed and bewildered. This is a 
dangerous state Qf things. These patent medicines will nOw h~ regularised 
and thoroughly tested and on the label everything will be written O ~t for 
the direction of the medical men. I can give you many instances from 
my own experience of these patent llIedicines. In one case I was called 
to see a man who haa not slept for seven days .and seven nights, and on 
my asking what he had been tnking he said he had been ta i~  only 
tonic pill... It took me three da;o.'s to get rid of that poison from hill 
system. I know many cases where men have. taken medicines under 
Maulana Zafar Ali's 8vstem and one fine morning they found their artel'iea; 
6ursting in the, brain' and many of them succumbed to· oerebrsi haemor-
hage. These are the dangers in patent medicines if you take them without 
knowing ~h h contevts. Another point is that these patent medic~nes ,to 

B 
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whichever system they belong should be tested. Here A.~urv~dic and 
Unani patent medicines are not covered bqt, personally, I think th~y 
ought to be. Otherwise there is danger of labelling many a patent llludl-
cine under Ayurvedic or Unani names. 

Mr ••• S. ADey: May I ask one question? Are not these patent ruedi-
cines, imported into India, tesied in the country of origin before they are 
sent out here? 

Lieut.-ColoDel K. A. B.ahDL&D.: They should be tested . but I c.annot 
say. I go by thl'-statement of Dr. Anderson and he should know it. 

Sir, the :>the":" d ~ I received a pamphlet from Alembic Chemical Works 
Ltd., Bal"c.da, and in the first paragraph. it s8yS: 
"The manufacture, distribution and sale of dru(IB in Indian States should b. 

similarly regulated so that control in both Indian States and British India will b. 
on a uniform basis and UlCer one legislative Act." 

They are alJ.xious to bring themselves under t~e rules and regulations 
under the s("ope ('f this Bill but they are excluded in this Bill. Of ":011r8e 
the danger is that many a drug of unknown quality and unknuwn strength 
may come jll our pwvinces from the Indian States. I quite realise the 
difficulties, Qoth technical and constitutional, but surely it ('Il11110t be 
beyond the powe;.r of the Central Government to have rec~proca  under-
standings in thi:, rant.ier as I understand there are many matt.ers 8S 
regards exdse and so or. where reciprocal arrangements have been lllade. 
In the 8amf, wav I think the Central Government and the Indian St:ltes 
can come to some compromise by which drugs that are made in Innian 
States are hrought nndel; the control of this Bill. 

Now, a few words as regards Inspectors. I think Dr. Banerjea (~om

plained about the enormous powers given to the Inspectors. Inspectors 
have no power to go and inspect, the plant and process of manufacture of 
any drug but there is one exception and very rightly so and that· is in the 
case of the manufacture of sera and vaccines and similar things belonging 
to the auill.al killgdonl. I am very glad that the Select Committee 3Sl'ret>d 
to this exception because these biological products' are increasing as tiw 
result of intensi'\"e scientific researches and thev should necessarily be ~ )t 

under striei control. TheJ require greater skiil and more expert' scientific 
knowledge t.han any other type of preparation used in medicine Bnd the 
slightest errOl' or carelessness in the preparation by the operator will relnilt 
in incalculable Ilmount of harm. 

Dr. P ••. Banerjel\: What sort of men will these Inspectors 'be? 

Lieut.-Oolonel •. A. Rahman: It is for Government to find out what 
qualificat.ions the Inspect-ors shou1d have. Therefore it cannot be denied 
t.hat efficient control over the manufacture of such products is essent-ial. I 
('·an tell .v0ll again from my own personal knowledge that there W!iS an epi-
(kmic of cerebro-spinal meningitis in Awn in 1934-35. I have got the eta-
tiRticR hp,re. 211 patients were treated by injection of Anti-memngococcU!1 
Serum. We got thi!! from variom; sources. The result we obtained ~I'om 
the serum prepared hy firms of repute was very en('oura~in  but when 4-he 
st.ock was exhausted we had to rely on the local Bupply hi~h proved 
disastrous. Out of 211. the percentage of cure came to 53 per cent. in. 
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the case of serum pn·;pared by firms of repute and eight per cent. ill the 
case of serum prepared by local firms. Look at the difference et t;t ~ 

the two. Of course smce "then this disease is being treated by Sulphant-
lamide group (693). 

Now, 1 come to tue criticism which was put forward by my Honour· 
able friend, Dr. B;inerjea, as regards the simultaneous operation of Uhapt~r 
IV in all the province". I think it was understood that through the Cen-
tral Advisory Board 01 Health-a body on which all the provinces 'lre 
represented-the Government wijl try to have the simultaneous introduc-
tion of Chapter IV in all the provinces and that is the only way in Whicll 
the Centre can enforce the provisions on the provinces. There is no other 
way, I am afraid. As regards the criticism of this Technical Advisory 
Board, surely not only the members of this Board have been increased but 
the elements representing various int~rests have been introduced and the 
electorates have also been improved and at this stage I do not t.hink we can 
expect more than what has been done. There may be loopholes. 

Dr. P. N. B D.rjea~ Stop the loopholes. 

Lieut.-Oolonel II. A. Rahman: Every effort will be made towards that 
end but one thing is certain, that the effective enforcement of this measurE' 
depends on the Local Governments and it. is our earnest hope that the 
provinces in the interests of the public will be prepared to take trouble 
in this matter. The Centre has provided uniformity of standards and t"'e 
Local Governments must ensure uniformity in keeping to those standards. 
With these few words, I commend the Bill for the consideration of H,e 
House. 

Pandit x.a.kabmi Kanta ll&itra: Mr. President, it is indeed embarrassing 
to a lawyer to have to speak on a complicated and purely technical piece 
of legisiation designed to control the import, manufacture, sale and distri-
bution of allopathic drugs in India. 

Lieut.-Oolonel Sir HeDlJ Giebae)': Then don't speak. 

PloDdit J.aJrshmj ][anta llait.ra: My Honourable friend, Sir Henry 
Gidney, advises me not to speak. Probably I would not have risen to 
speak had it not been for the fact that the big doctors, who fired before 
me and displayed what to them seemed the height of wisdom, .confused 
matterserelating to this Bill. Sir, I am encouraged by the observations 
made by my Honourable friend, Sir Henry Gidney, that even highly 
qualified and trained medical men were not competent to speak on matters 
like this. 

Lteut.-OOIonel Sir JleDl'J' Giebaey: Quite right. 

Pandlt X.k,bmi Kanta Ma1tr&: I am glad he endorses my view. If 
doctors cannot do justice to the subject 

Lleu\.-Oolonel Sir Henry GidW: I mean medical men. 

Pandit LaJrabmj Kanta lIattn.: . I shall have the satisfaction that I am 
in good-company. Sir, the Bill, as it: has emerged from the Select Com-
mittee, represents certain features which I am afraid have not attracted 

.2 
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. the serious notice and attention which the gravity of th\) subject demands. 
Sir, iny friends 'who spoke before me all agreed on one point that legisla-
tion on· a subject like this was, 01 the utlllost importance. There was 
difference only as to the extent to which the provisions of the Bill actually 
wen.t. In order to understand the changes which have been effected by 
the Select Committee, they 'have to be seen against the historical back-
il''oUDd whioh is undoubtedly behind this Bill. 

There is a chequered history behind the Bi~  to which some reference 
has been made but from which, have been drawn entirely different con-
clusions. Sir, as far back as 19'27, in response to the strong and insistent 
demand of the public to have a legislative measure for the control of 
import, manutacture and sale of drugs in this country, .a Resolution was 
passed in'the Council of State. People expe'cted that Government would 
forthwith take steps to implement the Resolution. Nothing was done. 
Three long years rolled by and in 1930 an incident occurred, an incident 
which was of tremendous significance to the country, to the medical 
profeasion and to the trade of drugs. There was the withdrawal of recogni-
tion of Indian medical degrees by the Medical Council of Grea.t Britain, 
and in consequence. there was keenest resentment in this country, 
partbularly in the medical profession as well as in the trade of drugs. 
Sir, 1\ regular movement was started in this country with a political como, 
plexion, a movement which was sponsored by the leaders of medical 
profession all over India including personages like Dr. Sir Nilratan Sarcar, 
Dr. p.e. Roy, Dr. Deshrnukh, Dr. Mehta, and Dr. Mudaliar. The cry 
was that the least India could do to vindicate her national honour and 
selfrespect was to boycott Rritish drugs and medicinal preparations and to 
take, to Indian manufactured, drugs or to drugs of countries other than 
Britain. Sir, the movement began to gather volume a.nd momentum. 
ov,~rn eJ t suddenly \\oke up and thought that they also in their turn 
should do sumething to counteract the agitation and forthwith appointed 
the Dri.lgs Enquiry Committee with Col. Chopra as its President. Sir, 
Chopra Committee Report was published in 1931. Nothing was done from 
1931 onwards.. The report of Col. Chopra was allowed to slumber in the 
archives of the Secretariat. Sir, that was the real position. Finding the 
Government reluctant to implement the recommendations of the Chopra 
Committee, .aI)other Resolution was passed in the Council of Stat.e in the 
ye"r H}35 calling the attention of the Government to the Qr enc~o  enact-
ment of legislation for this purpose. Again the Govet:nment took two long 
year9 to meditate and cogitate and after enormous mental labour a Bill 
came out in the year 1937 only to control import of drugs. That Bill, 
Sir, was referred to a Select Committee. The Select Committee after' 
considering all the relevant facts connected, ~ ith came to .~he con-
clusion that. a Bill of that nature 1e~i ned only to control the import 
WBil of no use, that it was not sufficient1Q meet the neMs of the"situation 
and that they pressed for a oomprebensive . legislation not only to control 
the lmport but also t.D control and re~ te manufacture, sale and distribu-
tion of drugs in this country., Tbe .Se!6ct Committee gave its opinion in 
the following words: ,  ' .. ' , 

"The . om~ittet' 'has declared' itself ,~~s ed with the need io~ comprehensive 
e i' atio~ on an All· India !lnd uni~~: basis if the serious drug problem in the 

!'oOWltry,18 to be gn,ppled wlthadequ .... Y, .. , 
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Sd-, the autonomous Provincial Governments wez:e functioning and 
it wa:; thought necessary that for enactment 'of legislation of such a com-
prehensive C!har8cter,' as had been recommended by the Select Committee, 
therd must be co-operation from the provinces. The Provincial Govern-
mdnu were approached with suggestions und they came forward, quite 
readily to help the Government to undertake legislation of that character, 
in accordance with the provisions of section 103 of· the Govequnent of 
India Act. These Provincial Governments authorised the Central Gov-
ernment by Resolutions to undertake comprehensive legislation on their 
behalf. Government of India in their turn assured that they would furnish 
the Provincial Governments with a draft of the Bill they would. intro-
duce. Sir, in pursuance of that promise, the Government of India cir-
culated a draft Bill to the Provincial Governments in August, t939. I do 
not know if the opinion of the Provincial Governments 'was .at all obtained 
on tbis draft, and, if so, what was their opinion. Did ·they 'agree to the 
dr:lft asa whole, did they make any suggestion for any addition or 
alterntion? We do not know. 
",' 

1Ir. K. S. Aney: Sir, may t ask the Honourable 'Member for informa-
ti6nwhether the opinions of the Provincial Governments on the Draft Bill 
were circulated or supplied to the n~em ers of the Select Committee? 

The Honourable Sir Girja Shankar Ba.jp&i: No, Sir. 

Pbdit Lakshmi Kanta M&1tra: Sir, we are, therefore, furnished with 
no data 88 to' what tl:!l.llspired between tlw Central Government and the 
Provincia.l Governments on this draft. AU of a sudden the present Bill, 
which differs in material particulars from the draft Bill circulated to the 
Pr.lVincial Governments, was introduced in this Assembly in February last 
aod :;traight off it WBnt into a Select Committee. On the 6th of March 
last, my Honourable friend made a motion for extending the date of sub-
'mitting the report of the Select Committee. The original date was 1st 
of March and he wanted an extension up to 15th of Mg,rch. Sir, we, on 
our.dide, moved an amendment extending the date to 30th June. Evidently 
001" idea was that in an important lIlJlasure like this there was no necessity 
for haste, that all aspects of the question involved in the matter should 
be carefully gone into, rill int.erests involved should be given a hearing, thei!" 
opinion obtained, so that a legislative measure of this importance and 
magnitude should satisfy the maximum number of people concerned. 

Sir, to our misfortune OUI motion was deleated by. the secure m~jority 
Q~ the Government. On the 15th March, the Select Committee's report 
was presented. It ",:"ill appear from a cursory glance at the Select Com-
mitt~~ 's Report that some changes only of minor importance have been effec-
ted. And a Minute of Dissent has been appended to the Select Committee's 
report bv three Honourable, Members, Mr. Som, Maulvi A d~  Ghani a.nd 
Dr. Habibur Rahman. It· is interesting to note in this connection that 
all th.ese three gentlemen :.lllpresent . the elected Indian element of this 
H'-lUse. So, the Select Coinmittee's Report· has not <lome with the 
. blessings of the elected Indian Members of this House. Nobody in the 
House would desire or suggest,for a moment that a legisl$.tio.n of this charac-
ter. which involves the welfare . .and the health of my people, should be 
deferred ind~ inite y, but nobody' in the country wants either' that· we 
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shuuld. at any cost, rush through a piece of legislation no matter wp.ether 
it ~ . tis ies the needs of the situation or not. This country is painfully 
aware that the condition of its drug industry and of its pharmaceutical 
pro ~ssion hal; been in a most miserable plight. They have not been able 
to grow and develop on. healthy lines as they have not received any 
encouragement and help from this Government. The result has been that 
India continues to be the dumping ground of the world for every variety 
of quack remedies. quack medicines and spurious drugs. The Industrial 
Commission reported in 1918 that the value of import of drugs and chemi-
cals in this country amounted to a crore and a quarter. Today, it has 
come up' to nearly two and a half crores of rupees. And what is the 
con!liaered opinion of authorities on the quality of drugs that ,have been 
in lise in this country? From the communiques that have been illsued, 
from time to time, by the Government facts have come to light which 
are of so staggering a character that I think you will bear with me, Sir, 
a few minutes if I bring some of them to the notice of the House. Sir, 
in Vf'ry serious and acute CBses when the patients are hovering ~t een 

life I\ud death drugs are administered in this country because better drugs 
are not available, drugs which have no medicinal value whatsoever. I will 
give only one extr!l.ct. This iR what it says: 

"(1) Out of 125 samples of Quinine and its preparations (powder, mixtures,. B. P. 
preparations, tablets, etc.) nearly 70 samples showed deficiency in their quinine con-
tent, more than 50 per cent of which «>ntained such small amount of quinin,e ttum 
it. should to be of any curative value. Some preparations contained no quinine at 
all. (2) Out of 130 preparations of Ergot (27 foreign and 103 Indian manufacture), 
one of t.he most important drugs used to ~ave the patient's life from deat.h by excea-
sive haemorrhage, so many as .112 or 86.15 pel' cent. were found much below the 
falsely  declared strength on the labels, and in 50 samples no Ergot at all. (3) Out 
of 110 samples (8 foreign an<l 102 indian) Ilf preparations of Digitalis examined, 10 
many as. fIT or 79·1 pel' cent. were found ~ per cent. below strength. It may be 
pointed out that this important and widely uoted drug is also administ.ered to patient. 
at critical times to keep t.he hearL going. (4) Out of 98 IIl\mples of Cod Liver Oil, 
which is an entirely imporled product ILnd very largely c'lIIsumed in India mainly for 
ita valued Vitamin content, 59 or 60·2 per cent.. were found below the standa.rd 24 
poor in Vitamin A and 4 having no Vitam!n at all, indicating that bad, adu ter~t.ed 
and even rancid and rejected oil is dumped into this country wit.hout. any protec-
tive law draining an enormous amOl'.nt of money and doing a lot of harm to the 
innocent public. paying for such I:s~ ess stuff!. (5) Qualities of ot.her equally im-
portant . and Widely l;1sed drugs hke preparahon& of StropanthuB, Pituitary and 
~ drena m. also exammed at lhe Laboratory, were found equally bad." 

This is a scandalous state of affairs. It involves the health of 400 
millions of my people and we. c ~not sit idle when the¥ things are going 
on. We therefore, want legIslation but not half hearted and insincere 
~neasure, We want drug e is a.tio~ which will effectively control its 
Import, manufacture, sale and dIstnbution. I feel that a drug legislation 
without its almost indispeD!!ab'e adjunct, the Pharmacy Act, is little 
'Worse t~an useless. To bring I~ is~ation for .the control of drug, first with 
I~ 'romIs~ that a pharmacy legislatIOn would follow as early as possible is 
h ~ puttmg the ~art e o~ the horse. That is my one serious objection 
to It. I have notIced that In the Select Committee's Report there is some-
thing in .the nature, of an assurance that. 8 ;Pharmacy Act would soon be 
r~ I h~ mto operation. Rut.. ~h~t surpnses me most is that they sholild 
brmg m 8 d~  ,control legls.ation before they think of intrdducing n 
'h ~macy legislation first, because the control and distribution of drugs 

I 
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come in at a much later stage and the pharmacy is the. much earlier .ta8e. 
In this country, :Sir, nothing has so far been done during the last .150 
years of British rule either to start any college for the teaching of pharmacy 
or giviniit training in pharmaceutical chemlstry or giving any training in 
what·may be called pharmacognosis. I hope as a layman I am·not throw-
ing a bombshell on my frierd, Mr. Oulsnam, who seems to hear this 
word for the first time. Pharmacognosis is that branch of science which 
deale with the raw materials of medicines. It is a science which deals, 
among others, with processes effectively guarding against the deterioration 
of t.he medicinal value of plants, their fermentation and the like and that 
is the reason wh,'i' it is of utmost importance ior tLe manufacture of drugs . 
.:\0 training of any kind has been given to the people of this country in 
this science. 
Sir, in this House, eloquent tributes have been paid to Colonel Chopra 

Oll the very excellent report he submitted to the Government. I do not 
grudge him that tribute of praise but my grievance is that if Colonel 
('hopra's report is admittedly so admirable, why did you not give effect 
to its recommendations? What did you do from 1931 to 1940 to imple-
ment some of the most important recommendations made by Colonel 
Chopra? Sir, of the most important recommendations made by Colonel 
Chopra, the following may be enumerated. Sir, the first recommendation 
of Colonel Chopra was that there should be a Drug Act and a Pharmacy 
Act combined or a Drug Act and a har~acy Act separately to begin with. 
Either a c:ombilled Act or separate Acts to bE' llltrodueed together. 
(Interruption.) I do not understand what difference my' Honourable 
friends are trying to make. I have made my position quite clear. His 
second recommendation was that steps should he taken to build up an 
1ndian pharmacopreia. In other words the iden behind this important 
reeommendation of Colonel Chopra was that you cannot effectively deal 
with this problem of drug legislation or drug control, drug import 
and drug manufacture until alld unless India had got. !l Pharmaco-
preia of her own. The next recommendal,ion W!lR that steps 'should 
be' taken to encourage indigenolls drug indust.ry of India. Above all 
Colonel 'Chopra was very pl1rticu1.'tr to recommp-nri that the Indian 
Medical Stores Depot and the quinine policy of the Government should 
come in for immediate modification. Colonel Chopra finally urged one 
matt,er, EUId t,his is the most important part of his reeommendntions to 
which I want to draw the pointed attention of this House, because I 
fiI,d speaker after speaker quoting the report of Colonel Chopra as their 
Bible in this debate. After the recommendations, the report concluded 
as follows: 
"We do not pretend to have found out a panacea. for all the ill. to which the 

traffic in drugs and the profession of pha"macy are subject, nor do we cla.im to have 
discovered a permanent eolution of the problem. We have done our beat to find 
remedies, inadequate or incomplete though they be to cure some of the crying 
evils without violent disturbance of the existing state of affairs. OUT scheme is the 
hest that we can offer under the peculiar conditious of the country and we have 
only to add that it may be given :\ fair trial. taken and worked as a wtao1e." 

This is the most important part of his recommendation!'. Tha.t the 
seheme he has submitted should be taken and worked as a whole. In 
other words, Colonel· Chopra was strongly against the undertaking of any 
piecemeal legislation dealillg with particular aspects of this drug problem. 
He wanted all these recommendations to be given effect together and 
AS a whole. What is done in this case? Mere lauding Colonel Chopra to 
t·he skies will not do. If he hal'! produced such a splendid report. which 
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undoubtedly it is, why do you not implement the recommendation he made? 
What steps are the Government ,going to take to build up a pharmacopreia 
for Indiail What steps are they going to take in regard to the quinine 
poliuy? What steps are they going to take to uhange the Medical Stores 
Depot policy? What step's are they going to take to build up the 
indigenous drug, industry of this country? Having failed to implement 
ali the :vital parts of his recommendations, you come forward with a. piece 
of legislation expecting it to ,be smuggled through the House, ostensibly 
to control the import, manufacture, distribution and sale p£ drugs, but 
which, so far as I can see, will only end in controlling the import and 
nothing else. I believe the time chosen for introducing this measure is 
highly inopportune. I say inopportune, because willingly or unwillingly 
In,dia is involve,d in a war in which all her resources are going to be' utilised 
for its successful prosecution. Where is .the Iiloney to come from? Who 
is going to finance this costly scheme of a Central Drug Laboratory, and 
the Rrovincial Drug Laboratories? These schemes will involve lakhs of 
rupees. Is there any assurance that Provincial Governments, as soon as 
this Bill is enacted into law, will set up Provincial Laboratories, Licensing 
Boards, will 3{)point Inspecting staff, will undertake equipment of staff 
Rnd the like for giving effect to the provisions of this measure? If not, 
what is there' to encourage the hope that if this Bill is passed it will bring 
panacea for all our ills? So, I believe, Sir, the bare passage of this Bill 
wili not usher in the promised land. What is needed, if a Bill of this 
nature is to be effective, is that steps should be taken to see that all the 
provinces in India give simultaneous effect to its provisions. In other 
words, in the provinces as well as in the Centrally Kdministered Areas 
~hese provisions should come to take effect on a certain specified date. 
If the Centre" fixes a cert.ain date for enforcing these provisions and the 
different provinces have different dates the result would be that the fref' 
I!l()Ytment of drugs in the country will be greatly impede"d and, there 
will be difficulties and complications' in the provinces which will inaugurate 
the machinery of this administration and in the provinces which will not 
do it. What will be the result? The. result will be that the' provisions 
will be virtually infructuo.us. We should bring in legislation whose object 
should be to bring uniformity of standards in all the provinces including 
the Centrally Administered Areas. I cannot be a party to a legislation 
which does not ensure thE\se essential conditions. 

Sir, my Honourable friend, Sir Henry Gidney, was frequently saying 
thnt t,he fault did not lie with the Government. My Honourable friend. 
C.olonel Rahman, said that the State8man in a recent article had pointed 
out that inaction of the Cent,ral Government had heen due toO its unwilling. 
neRS to trench upon Provincial Autonom~' under t,he Government of India 
Act. Rir, so far as we know the Government of India Act came into 
operatiolf in 1937, and.in April, 1937, Provincial ~utonom:v was inaugurat. 
pd. Wh\i.t was there I~ the Government of I11'hR Ad,. ]919, to prevent 
it from moving in the matter? What WIIS there to !It,op the G:overnment 
from approachin.g. the provinces when the t,imes WeTP' propitious when 
there wa,s no war ,and when there was not. !l0 much dem/IDd. for monev? 
Why did they not move at that time to Tin~ the nmvinces into line wfth 
them .. to .impress.on th8'ID the necessity. the (fesirability snd :urll8nciV 
of legIslatIOn of thIS charact,er? So. the ar~ument. tbat it is the anxiety 
not he disturb the autonomous government of the provinces that sheod in 
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the way, is all bunkum. Sir, I think the least that can be done t. 
make such 80 piece of legislation effective is that ~. shoUld be able to 
enlist the active sympathy and co-operation of the Provincial Govern-
ments. We do not know what sympathy is forthcoming from the Pro-
vincial Governments. 

I have suggested, by an amendment, that there should be set up • 
machinery by the Central Government which will be able to implemen. 
the recommendations of the Drugs Technical Advisory Board in the pro-
vinces and give effect in a uniform way to all the provisions, rUles and 
. regulations that will be framed by the Central Government in consultation 
with the Central Drugs Technical Advisory Board. I feel that if the 
CeI).tral Government does not undertake. this responsibility, that is to 
say, if alongside of the Drugs Technical Advisory Board they do not. 
set up some other machinery by which its recommendations may not be 
enforced in the provinces, no useful purpose will be served. Sir, as I 
heard my Honourable friend, Sir Girja Shankar Bajpni, on the point, I 
c·:'uld see that, he was taking his stand on a legal ground that it was not 
open to the Centre to make any rules and regulations which the provinces 
w(')uld be oalled upon to give effect to; in other words, he meant to sa1 
that the setting up of such machinery as Joint Committee, of whioh I 
have given notice, on the lines of the Joint Committee of Britain under 
the Therapeutic Substances Act, would be absolutely ultra vires. That. 
Sir, is a legal question in which there is room for honest difference of 
opinion. If my Honourable friend thinks that this is a matter on whioh 
tltl') Central Government cannot legislate I will join straight issue with 
him. I do not think there is anything in the Government of India Act; 
which prevents the Central Government from making any provision for 
rule-making in a legislation which will affect the provinces, when the pro-
vinces themselves have already requested and authorised the Central 
Government to undertake that legislation on their behalf. When under 
section lOS, the Provincial Governments by resolution passed by the 
Houses of the Legislature authorise the Central Government to undertakp-
legislation on their behalf, I submit that that authorisation covers not 
only the making of substantive provisions of the legislation but also the 
framing of the rules thereunder for the purpose of giving effect to those \ 
provisions. Section l03 of the Government of India Act, 1935. runs 
as follows: . 

"If it appears to the Legislatures of two or more Provinces to be desirable that 
:my of the matters enumerated in the Provincial Legislative List should be regulated 
in those Provinces by Act of the Federal Legislature, and if resolutions to that. 
effect are passed by all the Chambers of those Provincial Legislatures, it should be 
lawful. for the Federal Legislature to pass an Act for regulating that matter 
.c~rdm y, lJut any Act so passed may, as respects any province to which it ap-
pItes, be amended or repeliled by all Act of the Legislature of that Province." 

It is not denied that even if such a legislation is passed and such rules 
are made by the ~ntra  Government the provinces, if they do not. like 
.t.hem, hll;ve e~e~ r h~ to annUl. or change or amend them by brin!?illg 
In amendmg BIlls In theIr owh LegIslatures. I hold that when an authorisa-
tion has come in the clearest and widest possible terms, at the invita.tion 
of h~ ent~a  Government, from the provinces to make legislation on a 

ert~m speCIfic matter, by that authorisation is covered the power of 
making rules for enforoing the provisions of that legislation. I do :lot 
understand how the autonomy of the Provincial Governments is trenched 
upon. However, Sir, there are other sections bf the Government of India 
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~nd~t ~a shmi Kanta Maitra.] 
( .. , ,,", ' 
Act, and I ~i  deal with them in conllection with the amendmentl. 
Questi,ons of CQnstitption will then be elaborately dealt with. Unless, 
something like the Joint Committee is setup, however, it will be impos-
sible for the Drugs Central Advisory Board alone to adequately giro-
effect to the provisions of this Bill or carry out its purposes. 

"  I now' come to· the pivotal part of this Bill, the Drugs Technical 
AdviSOry Board. This is really the pivot on which the whole scheme of 
this :J3ill'turns, and I am afraid my Honourable friend, Sir Girja Shankar 
Bajpai, has not been able to meet our demands in this respect. It will 
be tor the House to consider whether the demands we are making are 
unreasOl1 able , ot immoderate. We hold that a highly technical Central 
}loard, which is proposed to be set up under the provisions of this Bill" 
should, if it is really to be effective, be not only a t~orou h y expert 
sCientific body but should also illspire the cOllficlene,e of the people. In 
other words, it should be an expert, highly qualified, honest, impartial 
body with as much elected Indian element as possible, and that it should 
be in a position to command the' confidence not only of the medical pro-
fession 'but also of the trade, and the public at large. It is llO use telling 
us that respOnsible Government officials will be put in and the~ is no 
politics about it and that officials know the right thing to do and the people 
nN~d not be afraid or an:x:ious. What is of real importance is that people 
who will be affected should feel that this is' a, board which is a cOmpetent 
board. a boal'd which enjoys the esteem and confidence of the public at, 
large. Without this it will not be of great use. , 

Kr. President (The Honourable Sir Abdur Rahim): The Chair thinks 
5 the Honourable Member does not mean to conclude his speech 
• P'M. today. 
'I .. 

,Pandlt ~a shm  Eanta Kaltr&: No, Sir. I will take so;me more time. 

The Assem ~v then adjourned till Eleven of the Clock on Friday,the 
5th April. 1940 .. , 
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